
\-)escr'iption o 	ocu.inents 	• 	;, 	1' age 
—7 

4.-• ••••• 

- 
Hflpature of the 

Section (.4  eharg,e 

C17.:\'TIL-\ L AD.N1INISTRAT EVE TN I I t; t.IN4 
LUCT<IN OW BENCH, -1.,UCI(N OW 1' 	• 

, 	: • 

INDEX SHEEt 

C:A1.1,SE'FITI,E. 	!, 	OF ........ „ „  

NAME OF E PART 1ES  

Part A. 

	. Npplicant 

tvrii4 	o 	e 
• • 

• 

1.yqf  $4/ 441/ 2...c"uyieffros.4e.- 
1.4 
1'4  

'(o  1,4 	 /t" 
6
. 	 

1!% 

10 

P 

_Fa-40' 

4-11e1Q-01---1,fw 
Ro-ice50- 

iutffr (A;403.'41-  ei/A -2-g 	 44A  
I 4-?-o 

••••••• ••• .•••• •• or. 	.... 	. 

•••••• • 	• wo • tio 

" 

e t •g-; 

41: 

A- 

; 
I 

, 

, 	• 	1, 

CERTIFICATE 	 .11 

Certified that no further actiorris required totalteii ind th4t the case is tit 
for consignmen( Co the recoordromii (d ided 

7-c.t t-NV 
4 	/9,4- 

40 
' 

'Counter Sigied 	 

.**# 	I 
I t 

7-tt.-/V 

• 

e• 	...•• • 	• 

' 



CENTRAL ADMINISTRATIVE TRIBUNAL 

LUCKNOW BENCH 

FCRM OF INDEX _ _ _ — — 

CL.A17-1. A . / R -rp7 No. 	- 	19   0*., 
...55ei 	/4 • Y. 7  6t,  ....._,, 

P A R T _.—I 

1 	Index Papers 	
/-eC 

2 	Order Sheet 
.5*"...,/,:p• /9 

3 

4 

5. 

Any other r rde rs 

Judnement 

S. L. P. 

DY.2a2istraI 
qealilqa Clerk 

N.o te g 	
If any original document is on record — De tails • 

AL, 

De all 

U.K. Mis hra 



ANNEXURE —A 

CAT 

Respondent 

64-L- 29z 
 

CENTRAL ADMINISTRATIVE TRIBUNAL 
Circuit Bench,Lucknow 

Opp. Residency,Gandhi Bhawan,Luckncw 
****.g. 

INDEX SHEET 

'&01'..:?_ of 19 (Si ,q_• (-f) CAUSE TITLE 	 

Applicant 

Versus 

t 

51.No. 	Jjescription of docjments 	
PAGE 

, 	4,6 , 

01_ 43  . 
2 p 

3 

at-7' 

(r/677 At  6 2  

S 	'L</  

/? 

0 

/6 

79 

/4- 1 () 
, 

Clx_v t 	
/114. 

at,6_ 4/e 
(9R__ 

/, 65-2.,.,)/ A @it 4  di, 

NAME OF THE PARTIES 



 

Annexure —8  

CENTRAL ADMINISTRATIVE TRIBUNAL 
Circuit Berth, Ludknow 

Opp.Residency,Gandhi BhawantLucknow. 

APPLICATION No. 	 

TANSFER APPLICATION' No. 

OLD WRIT PETITION No.: 

CERTIFICATE 

     

    

of 19 

    

of 

     

       

Certified that no further action is required to taken . 
and that the case is fit for consignment to the record room (decided). 

Dated : 

COUNTER SIGNED : 

Signature of the 
dealing Assistant 

Section Officer/Court Officer 

4 
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Date of institution Date of decision 	  

File no. 
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paper 
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adinis-
sion of 

paper to 
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document 
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destruction 
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Value 
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rncted)  

Cm 	c? 0 ?7( 
:usa2 
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iv* ,) 161-(e,  
e 

e 	•/ f (4)-  qP) 
c. 4 

*7, 

j. 

/0 

Court-fee 

6 

1- Cc 

CIVIL 
SIDE 

CRIANAL 

Nature and number of case 

e.t.,1,ket Lc 

GENERAL INDEX 

(Chapter XLI, Rules 2, 

L14) 1  7/  
. 	th-v; tt,) Name of parti. s 

I have this 	 day of 	 198 , 	 examined 
the record and compared the,entries on this sheet with the papers on the record. I have made all neces-
sary corrections and certify that the paper correspond with the general index, that they bear Court-fee 
stamps of the aggregate value of Rs. 	that all orders have been carried out, and that the record is 

complete and in order up to the date of the certificate. 

Munsarim 

Clerk, Date 
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	L  Petitioner Sunder 

IN THE HON1 BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNOW. 

o- ( Ox  /6 	4/1D 
Writ Petition No 371-2 of 1985 

versus 

Union of India and Others 	 Opp.Parties. 

MISCELLANEOUS _APPLICATION 

The applicant Sunder begs to submit as under :- 

That the ap icant is skilled Mate and he has not 

T.) 	yet taken over as 41i. The petitioner doesnot know Mali 

work and the proposed appointment as a Mali is by way of 

punishment. 	 X 

That the facts and circumstances are given in the 

writ petition and the Rejoinder Affidavit after service is 

also being filed herewith. 

It is, therefore, prayed that the writ petition, 

counter-affidavit, and rejoinder-affidavit be considered 
and 
U necessary stay order may kindly be issued to the effect 

that the applicant be not transferred as Mali. Such other 

orders as this Hon'ble Court deems proper may be passed. 

Lucknow/Dt. 5  /1K1985/ 	( G.H. Naqvi ) 
Advocate, 

Counsel for the Petitioner. 



(4„1-c ( 	„„ s\°Ic   
IN THE HCN ISLE HIGH Calle OF JUDICAtURS 	ALLAHABAD 

LUCKNO4:BENIH LUCIS04. 

w.P. No. 3712 of 1985 

• • • soots * .....Petitioner 

Versus 

Union of India and another., • • 4, • • • OPp.i)arty. 

CIVIL XIV APPLIWICtd  

For the facts and circumstances mentioned in 

the accompanying affidavit, it is humbly prayed that 

the impugned or r may not be given effect to and the 

opperation be st ed. Ituch other orders as this Hon' ble 

Court deems just. and proper may kindly be passed. 

Luc knew. 	 (G.H. NAV') 
Advocate. 

Dated: 3/10/1985. Counsel for Petitioner. 

eS/z 



Da/tedsLuc kn ow 	Counsel 
1985 0 

Q m 	 9 0n)--1 (4— 
IN THE H ONIBLE HIM COURT OF JUDICATURE AT ALLAHABZ 

LUCIV00, BEIM L'UCKTOW 

WRIT  PETITICur NO,L  3.11? 01).1 	5 

• • • • • • • a 
	Applicant 

) t)°  
nicn of India 
others 

VerSUS 

0 • • • • 
opp. parties 

The applicant respectfully begs to 

submi that sane other data be given for the 

qervice on the opposite party outside the court. 

This Hon! le Court was Pleased to dirt,ct on 

1/8/85 thai the oPPositc parties 199 served 

by dusti sum ens. Dusti •summons were ap lied 

for on 2/8/86 nd the same could b„ available 

on 3/8/85. It va a closed holiday. 4/8/85 was 

nday, Only 5th August remained, but the 

opPozdte partiesesild not be available md 

hen e they could not be served. T.  .rm-Etia-, 

is  

a mate and-he 	n s• et-0-15/8/8-5.-----  4r  

or the petitioner 

)f f5 	C 
t„ G21(i-e, 	sit— 

g 	 c).) 
• - 

qC' 

however has 	so-fa, 
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(12- 
Is CC1444,... 

+v. Atc  

417  
Serial 
number 
of 
order 

and date 

.••••111...Wil.••••••, 	 

Brief Order, Mentioning Reference 
if necessary 

How complied 
, with amid 
date of 

compliance 

Cgi I ti) 11) 

4111F- 

Shri G.H. Nagyi counsel for the Applicant 
is present. Shri Arjun Shargava,counsel 
takes notice on behalf of Opp.Ps. 

List this case for admission on 31-1-90s  

vt 

k. .574,4LA,; ).11-fl 
	• 

- 20/12/89 

a I r 

Hon' Mr. Justice Kanleshwar Nath, V.C. 
Hon' Mr. K. Obayyal  A.M. 

tfrA,  je% 	t 

CAN 

t‘ik_ 
Nr'• c- 
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60 ,fr 
uRT 

voti- 

* 

s. 
Advocate Oath Commissioner 

Allahabad High Court, 
Lucknow Bench, Lucknalw. 
No—, 	2-77 

000 

01.2_ w/4 
_ 	 - 

Lir 

- 

711.11 C 1 	• 9 t 	 6 	4 - 

IThicv of India 	 a a a, 	L • 
	 •7,  

IT 

I ?under, agcubr.ut 2? vo.:•es, 
Pyarey La 1, r ident,  of V illagc qahni .• 
Rozogoo.rt, 	 Listrict Baynoankil  

h 	z3olemnly affirm anel, state as under:- 

1.. 	That the deP•••••',•,::,rit is the' petitincr 
cats: anda 	uch. he 'is fully 

c:-..-4.1virant, id it th-: actz 01 t110 case. 

2. 	That thf,•,  c 	 pas 1 tO 8 of tn1•3 
attach7di •tait Petitn 	t.ru••••'. o my Icry;w1.:..i.dg 

3. 	• That the annexurc•F• 1T ,..4 1 and• 2 'are' 
tri 	o pi sc  

Zt‘Ft-ct  

-7 -7 1985 7 • 	V4k* 

I 2  t.• 	 dcp•o•:-.i 	h creb,v 
T0,1'1 fy 1-.17iat 	 -1 to . 3 of t,hi!• 
ck,ffldavit arc; 	to my know1::•dg 	NO part to.f 
it is falv 	nirT, 
^'-••••'I.••••• ,17d„$.o h J. p Etv God. 

	

••••-' 	••') 	* 

301. 

solimnly affirmed befurJ.• 
ara/pia- 	by the dcp -rnmt uhc,  5 
identified by ktiri 	)4 • ''<c."-c1(\t‘ 
Advocatc, H igh Court, Luc 	• 
1.eati sf Li.•!a by Lxcam in in g th 

whr.; 	!1 	it , 
l!ch'"av, 	• ut and e,xdoiineu oy 

7 89  
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IN THE Hai fi,LE IC CCURT OF JUDI(IATURE AT ALLATIABAD 

Sr- Lamm BEn17 $ LurIKNcw 

NDILT_PrrLITloa NO.....32326_911_,118j_ 

Sander • • • • • • • • • 	Applicant 

versus 

Union of India one Oth rs • • 	Parties.  

gFIDAVIT 

I, sunder, aged about 27 years, sal of 

Pyarey Lal, resident of Village hai l  P.O. 

ROzaga0n, PO, Rudauli, District Baralianki, 

do hereby solemnly affirm and state as unders. 

That the dePon nt is the petitioner in 

the above roted case and as such he is fully 

conversant with the facts of the case. 

That the Dasti summons were available 

on 3/8/85. It was a closed holiday, 4/8/85 igas 

sunday. On 5th August efforts were made but the 

op ‘osite parties were could not be available, 

That the deponent is still working as 

a Mate and he is to be released immediately 

after the 15th August, 1985. 
t)"  

DatedsLucnow 	 Deponent. 
(-2_ c  198 

Val F_LILL.1 

I the above named deponent do hereby 
verify that the contents of pares to 3 of this 
affidavit are true to my knowledge. No part of 
it is false and nothing material has been 
concealed. So help me God, 

DatedaLucknow 	 Depcent. 
(_6 -1985 

idantiiii  signed 19lori me. 

Advocate 

I identify the depalant who is 



In the ..:on ible High Court of Judicature at Allahar- 

Lucknow Bench,Lucknow. 

Counter_Affidvit  
In 

-TS 
198 	••s,w r 

AFFID 	(
r 

7 4'YI 

EAPD 

HIGH 

ALLAH 

••••••••••••.......1••111••••1 

	ti  
lnkif,vsnetwffivganatmtteEt 

(:Xi.nte 	 on be half 
os 	c rjlc.s., 

`dfit Pe tition2.7o .37112 of 19 85 

Sunder 	 41 • 
	 Petitioner 

Versus 

Union of India & others .. 	Cpp.parties. 
- 

V.P.Arya 7  aged about 49 years,son 

of Late Dr. Pr abh u Dayal, at present working as 

Chief Inspector of Works Alambagh Lucknow do 

hereby solemnly affirm and state on oath as under: 

• 
1. 	That the d.eponent is opposite party '..•Jo .3 

in the above noted writ petition as • such is fully 

conversant with the facts of the case. 

That the deponent has wre ad the writ 

petition, understood its contents and has beer 

authorised by the other opposite -ocrtie s to file 

this counter affidavit on their behadf. 

That the averments made in para 1 of the 

writ petition are not adlYlitte(1. 

• • 	c•-• 



-Aknnexure 

That the averments made in para 2 of the writ 

petition are categorically denied. 

5. 	That the averments made in oara 3 of the writ 

petition are admitted to this extent that as pe r 

available records the date of birth of the petitioner 

is 10.10.1)46 and the date of engagement es Casual 

Labour is 15.9.1970. It is admitted that the peti-

tioner was put on the panel in 1973 after screening 

at 5r.1\o.159 with io11 1o.669. It is incorrect that 

he was engaged in 1959 as in 1959 the petitioner was 

only of 13 years age and the question of engagement 

does not arise. 

6. 	That the air rments made in para 4 of the 

writ petition are partially admitted. It is correct 

that the petitioner on due turn was posted against 

a permanent post as liall under I.C.i.(Estate) in 

scale of 7-s. 196-232(a)") in terns of Senior :Lnzineer, 

Northern Railway letter IT° .4g/Pane 1/73 dc-ted 4.7.85 

Annexure Az.1 to this counter affidavit) which 

was served on him on 18.7.1985. The above posting 

from temporary status of Casual liali to permanent 

Lan was done on his due turn only as a result of 

his name being borne on the screened panel during 

1973 which was a combined panel for Class IV staff, 

Khalasis/lialies etc, under the then Assistant EnL;ineer 

I Lucknowt  presently under Senior Engineer Charbagh, 

Lucknow. It is stated here that this was a combined 

panel of Class IV staff for all posts of Class Iv 

viz .1,:ali,Khalasie s ,Chainman etc. This is not correct 

that the iiali has no channel of promotion as can be 

• • • J 



Deponent 

3 

se en ft orn the diffe2c nt gr ade s sh Own be low . fjh anc 

of promotion is as under - 

kiali 	 R. .1 96-232 (P3) 

Mali up gr a..de d 	F.3.200-250 (RS ) 

Mate 	 73.21 0-270(11S) 

lastri liar tic ultureas .380-56 0(liS ) 

7. 	That the contents of para. 5 of the writ 

petition need no comments. 

That in reply to the averments made in para. 

6 of the writ petition it is stated. that the appeal 

dated 1 3.7 .1985 of the petitioner has been turned 

down by the competent authority vi z. Senior Zngine er 

Oh arba gh Lucknow and this fact has be en brought 

to the knowledge of the petitioner as well on 

Anne xure A-2  8.8.1985 vide_4nnexure_1=2 to this counter affidavit. 

Consequent upon noting the facts by the 

petitioner he was spared by this office to report 

to the Inspector of Works(Estate ) i:orthern Enilway, 

LuL fmow on 9.8.1985 A.1,T. vide this office letter 

VE/A.T..V-85 dated 8/ 9.8.1985 which was received by 

the pttitioner on 9. 8.1985( Vide Anne xure Aza to this 

counter . affidavit) . 
,/ , kor- 	fre /4-1„... AAs 	711.C. 

Luc know:  

Date d:August 1,6 1935 

Verification 

the above named deponent do hereby 



• 

Verify that the contents of paras 1 & 2 are true 

to my personal knowledge, those of paras 3 to 8 

are based on re cords hence are believed by me to 

be true and those • of par a 9 are based on le gal 

ElaVice 

Lucknow : 	 Deponent 
„.v 

Dated:Augu3tf 1985' 

I identify the deponent who 

has signed before me. 

A, 
e A' • (IS 4.-)s-r 

Advocate 

Solemnly affiryed before me on griF, 
at „ a..m.,/1/.m. by the deponent 
who is identified by .Sri C.A•Basir ,  
Advocate High Court, Lucknow Bench 
L. UQknovi. 

I 'have satisfied myse, if by examining 
- the deponent that he under stands the 

contents of this affidavit, which have 
been read out and explained to him by 
me 

No 

ycx-j 

OATH ro vc A r.IT11141!1* 
High Cou -t, AiliohO‘d. 

ctspw Bench) 
ir/ 

Oats_ 	 dr. ea. • 4.•• ewe al.• NO 

/ Pq 

.011 



In the Hon role :High Court of Judicature a Allahbaci  

Luclulo w Bench, Luc kn o w 

Writ Petition No.3712 of 1985 

Sunder Petitioner 

Versus 

Un.ion of India & °tiers • • 
	 Opp.partiCS. 

:nnexurc A-1 

Nor t he rn 	lwu, 

.4-/E/Pc-,nc 1/73 	Office of Sr *Engine- er 

Lucknow:Dt. 4.7.85 

The IOilS/CB(E.s ta te VAIN 
N.111y* Lucknow.. 

Sub: - 

'fl 

Posting of IIàiie against existing 
va can cie s_uncleu. 

IOW/dstate/Lko letter ITo .92./C 105 
dated 25.6.85. 

Being empene lle d in the nane 1 73 of this 

s ub-Divis ion , the under noted. staff is hereby pted 

with immediate effect against existing permanent 

vacancies under IOWEstate 

Necessary intimation giving 15 days time 

may please be given on their home addresses to this 

effect. hore over certificate of age and medical 

fitness of the staff concerned should also be ensured 

before posting 

Panel No. Subordinate under ' 
whom posted. 

1. Shri Sunder £/o 
Shri Pearey Lel 	159 

Shri Chheda s/o 
Shri Ea.ikoo 	 160 	'OWE 

• • 2 



Sd/- Illegible 
Senior Eliginecr,  
North ern Nailway I  

Luckno,,  . 

C/- DPO/LKO for information please. 

\c„s-wsT 
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The order issued earlier should be followed othrwise 
his name will be struck off from the panel. 

Sd/- illigible 
5-8-85 

 

Noted please. 

Sd/ illigible 

Ch.I0W/.101/. 

 

True copy. 
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In the Iron ible I-Tigh Court of Judicature at A11bad. 

Lucknow Bench,Lucknow. 

dr it Petition -2To .3712 of  1985 

Sunder 	 • . 

Versus 

Union of India 6: others 

 

Petitioner 

 

• Opp 	ties. 

knnexure "liza 

Northern Railway 

No .)+/4/Al:V-85 	 Dt.8/9-8-1985 

From 	 To 

The Chief Inspector 	The Inspector of 
of Works 'Northern 	Wor (-4state ) ,N.T ly .  

AMV, Lko 	Lucknow. 

Jub:-• Po stin o, -.Lie - 	0:-is tan 'Yvacncies 
under you. 

s 	tt _ _ io. //Paiie 173 dt 	• 85 

on resuming duty today, Sri Sunder Le 1 
srmyeA 

Nate temporary status is hereby bcr,.rcd 	on date AN 

to report for duty as Na.U. against an existing 

vacancy. is service particulars are as under 

DOA 	 15.6.77 in 'Ty. skthxs.  
‘' 91 

PF A/c NO, 	535012/3P-37733 

Rate of pay 	238/- p.m.charged *alto 14.8 

2 days C. L. is due during year 1985. 

) Two set pass es and Fottr set PTO's are due 
during year 1985. 

Rupees 75/- outstanding against him as 
s tiva I Advance. 

Rupees 800/- outstanding against him as 
P.F. Loan. 

DV- 0 Fit memo NO .51 
dt 4.2.73 

Sd/- -I11egib1e 
Chief Inspector of wor 
N 	JUN, Lucknow. 

Copy to ai'411,10 in re fe. once to his C11707E cited 
le tter, 	 sd/- I.calac. 



In the ':onible High Court of JUdicature at .1,11allabca 

Lucknow Be nch Lucknow, 

Counter Affidavit  
In 

Petition :4(43712 of 1985 

Sunder 	 S. 
	 Petitioner 

Versus 

Onion of India others 	 Opp.x.rties*  

Counter Affidavit  on bc half 
as:20_2-11e IN 2017. 

11 V.P,Arya, aged about 49 years, son 

of Late Dr, Prabhu Dual, at present violting as 

CM:L:1' Inspector of Works, 	 Luoknow do 

hereby sokrinly affirm and state on oath as under: - 

1* 	That the deponent is opposite party - t).3 

in the above noted writ petition as such is fully 

conversant with the facts of the case. 

That the deponent has 'tread the writ 

petition, understood its contents and has been 

authorised by the other opposite parties to file 

this counter affidevit on their behFtlf, 

ThaL the availlientz node in para 1 of the 

writ petition arc not adraitteL 

-4 



- 2 

That the awrments made in para 2 of the wit 

petition are cat e gorically denied. 

That the averments mode in )ara 3 of the writ 

petition are admitted to this extent that as xr 

available records the date of birth nf the pe titioner 

is 10.10.1946 and the date of engagement tis Casual 

Labour is 15.9.1970. It is admitted that the peti-

tioner was put on thc. pan1 in 1973 after sere eninc 

at sr.lio•159 with Eon -o.669. It is ineor,ect that 

he was engaged in 1959 as in 1959 the petitioner was 

only of 13 years age and the question of engagement 

does not arise. 

4.1.rmexure A-1  

6 • 	That the ar-,rments made in pare ii. of the 

writ petition aicpa3tially danitted. It is correct 

that the petitioner on due turn was posted against 

a p(A.Tmanent post as Mali. under I4,0•414,(Est te) in 

scale of r'ss. 196-23200 in terns of Senior Lngineer, 

Northern Railway letter No.4-/LIParr1/73 drted 4.7.85 

(Vide Annexure_ A-1 to this counter affidavit) which 

wao served on him on 1U.7.1935. The above posting 

from tem-oorary status of Casual Mali to permanent 

Lali was done on his due turn only as a result of 

his naLie being borne on the screened panel during 

1973 which was a combined panel for Class nr staff, 

KhalasisMalies etc, under the then AsGistant Engineer 

I Lucknow, presently under senior Enginecr,Charbagh, 

Lucknow• It is stated hero th!7t this was a combined 

panel of Class IV staff for all posts of Class IV 

viz.Mali,Khalasies,Chairiman etc. This is not correct 

that the 1.aii has no channel of promotion as con be 

   

• • • 



se en from the different grades di own be low • Ch nix: 1 

of pI•omotion is as under 

(a) Mali 	 '7:3 *1 960,232(PS ) 

( b ) Mali up g ade d 	.200-250(ES ) 

( c) :int* 	 Es.21 0-270(IiS ) 

.1 

	 (d) 1,-Ltstri libr ti c ultureR3.3 80-56 0(IiS ) 
" 

7 • 	ht the contents of ipara 5 of the writ 

petition need no come n t s 

That in reply to the averments made in part,  

6 of the writ petition it is stated that the app a1 

dated 18.7.1985 of the petitioner hs been turned 

down by -6Le competent authority va s. Senior Encrrine er 

Charbagh Lucknow and this fret hes boon brouet t 

to the know ledge of the petitioner as wall  

Pah:c 	_Li;  8.8.1985 	de Anne ur.q.„ I -2 to this cotrpt,r 

Consequent upon n,Aini:; the facts by the 

petitioner he 'ow spared by this ,,:ffice to report 

to the Inspector of Works GE sta te ) :Lorthern Railways  
Luau.= on 9.8.1985vide this office letter 

141E/ANIT485 dated 8/9  8.1 9 85 which was received by 

1",,,nr alxrc A-3 	the ptti timer on 9 . 8.1 9 85 ( Vi 	„  —3,  to this 

counter affidavit). 
9. 	/0'. 	Ai I, 	e 

Lucia:low: 	 Deponent 

Date daugust 	1985 

V4ition  

I I  the above m d dcp alert do hereby 



verify that the contents of par 	1 ez 2 P,re true 

to ray per3on,-.1 Icnowiede l  those of pzza.s 3 to 3 

ate ba.jed on records hence arc believed by me to 

Ai til4ke e.DO those of para. 9 are based on kcal 

adviOe • 

iieponeLt 

fe O:Augus t 	19a.; 

I identify the deponent who 

hes signed before rle. 

Advocate 

SOL2r.M1,,,k7  f I'ixico b 
	4.241e 

a.m./p,,,m. by the deponent 
who 
	identified by j. 0..P-.613wir,  

Advocnte 1116h 	 3,ri Berle!, 

huve satisfied myself by exan:Lning 
the ,-...cponnt that he understailds the 
con -Lnts of this affidavit, which hzave 
been read out end explained to him by 
Me • 

111 



/fr4c 

A. 

In the Hon oble Nigh Court of JuCdcature at Allah abe_d 

Lucknow Bench, Luc hnow• 

Wit Petition 110.3712 of 1985 

un 	r 	 • 	 Pe tit loner 

Versus 

Union of India a others 	 Opp.par tics .  

Nor the rn  

No .41/1/Pane 1/73 	(if2iee of Sr,EnL72ncer 

Lucknow:Dt. 4.7.85 

e ION,WCIAILst,,te )/11.41V 
Nolily.Luelmow. 

sue 	POti tins of &JIGS against existing 
Nr, cc ca,c s 	der  you, 

tatc/Lko lttt.r i]e.9E/C 105 
dj'4t;i2,d 25 

Being empmc ile d in tt•ye panel 73 of this 

sub-Divis ion I  the under noted srff is hereby p ted 

with iidite e fit ct against existing permanent 

wean cies Wider IOW/E sta te • 

Nece ssary intimation giving 15 days t Lie 

may please he given on their home addresses to this 

e ffe et. More: over certificate of age and medical 

fitness of the staff concerned should also be ensurcd 

before posting 
Panel 110, ;'_iub or din ts =der 

JOL pos tc d 

1, Shri t-;tinder 
hri pears y Lai 	1 	I° lyL 

, Shri Chheda sio 
Shri Maikoo 	160 	IOWA 

••• 2 
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7-6-35 

1 4(4 
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9 	f 	I 	fi- ii Tr1 	Tt9 	I T% flT 

Tiit 0:06 t. T.;;.44(4 T4 

'ZIT 4-'T fl  'fl 

t;(.) 	tis'et*T 

18-7-85 
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A-r  
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'QC') S41r, eTL! 
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(21.j 

The 	iu1 earlicri should ')e followed othrgise 

hi rive will bc struck off from tho panel. 

Sd/- 
5_ 3_35 

!To ted please . 

Sdi 

Ch. I,71A;41i. 

rue copy. 



.4c'S 

In the Lion fb16 .:iz;h Court of Judicature nt !lltahn 

Lue kil ow Be net, Liu ckno we  

VI it 
	

11OX) o.371 of' 1935 

Sunder 	 • 	 Petitioner 

Versus 

Union of India & others 	 OppopartieS• 

Nor th,. rn Ec:ilway 

No.4/E/AMV45 	 Dt 8/9-8-1985 

From 	 To 

Tim Chic f Imp( c tor 
of Works , ilorthe rn 
E I 11,!()y AMV, Lk° 

The, ins c tor of 
Works state ) 	ly • 
Luc 

ub ;- ELh,) ,,itin,g of 114,  	Po in 	:Us tin, vrc 
und,. r you. 

	

/legs L,j,:;id_Lko 	tt,;:c.,4.441.1.1.4.12.3p2 1 zicjItk-t7.35  

	

on re 	 g duty today,D.^1 	id( r L:i 	l2  

Plate tempor acy s tus is hereby se rw d. on 61.,  te 

to report for duty as itai against en existing 

vact,nej-. His service particulars are as undcr 4- 

DOA 	 15..6.77 in 

PF A/c Nov 	535012/3P-37733 
ilote of pay 	23W- p sn 	rrge d upto 14.8.85 

2 days C.f... is dos during year 1935. 

Two sf3 t pas es and Four set PTO's arc aue 
during year 1935 • 

Luxes 75/- outstanding against bir as 
Festival flew rice 

upees 800/- outstanding against 
P•1,',14aL, 

Sd!- Ills gible 
Chief Insp eter of Works, 

Ai; Luc kr) ow. 

Qopy to L-1.11/10 in re fe enc* to his above cited 
letter.  

DA/- Fit men° ix) *51 
at 4.47u 
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versus 

Union of India and Others 	 Opp.Parties. 

JJ erei;a 

00 	0 
Dce5y, 

v-4  Li- 0_1 
1.1. 	—4 
4 1  

Sunder.... Petitioner 

k 	 ) , 

kt, 	 hp 

1-11 0,  
"9"11:1115" .̀  

f 

IN THE HON1 BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNOW. 
	

Cry 
WRIT PETITION NO. 3712 OF 1985 

REJOINDER AFFIDAVIT 

SUNDER, aged about 39 years, son of Pyarey Lai)  

resident of Village : Sahni, P.O. Roza Gaon, P.S. Rudauli, 

District : Barabanki, do hereby solemnly affirm and state 

on oath as under :- 

That the contents of paras 1 and 2 of the Counter-

Affidavit need no reply. 

That the contents of paras 3 and 4 of the Counter-

Affidavit are denied so far as the same are contrary to 

the stand taken by the deponent in the vrit petition. 

That the contents of para 5 of the counter-affidavit 

are not denied inasmuch as the deponent as born on 10.10. 

1946 and he as casual labour in September 1970. The 

mistake about the age is regretted. 

(4) 	That the contents of para 6 of the Counter Affidavit 

it is submitted that the appointment of the deponent 

against the permanent post is by vay of punishment. In 

41 c0Cv ...2/- 



(2) 

A 

the screened panel the deponent be taken as a Khalasi 

where there were various avenues open. The stand taken in 

the counter affidavit is not correct and is detrimental 

to the interest of the deponent and it is only by way of 

punishment. Mali will get Rs.196/-232, and Mali upgraded 

will get Rs.200-250 as indicated in the counter affidavit. 

The Khalasi will get R5.196-8232 but upgraded Khalasi 

would get Rs.210-290. Moreover the deponent is drawing 

Rs.238/- at the moment. The deponent does not know Mali 

work and he is being sent by way of punishment ; because 

his brother Bahadur was not liked by Sri V.P. Arya and 

he has been sent as a Mali. The deponent is at No. 159 but 
Cheda at No. 160 has been sent to running shed and is drawing, 
260-400. He is not in the estate as alleged. 

That to send the deponent as a Mali means he will 

get Rs.196/- at the moment. The opp.parties refused to pay 

Rs.228/- which the deponent is drawing at the moment. 

That regarding para 7 the deponent has nothing to say 

That in reply to para 8, the deponent submits that 

the information that the appeal has been turned down has 

not been sent to the deponent. The counter-affidavit 

indicates that the deponent filed Annexure-A-2 dt.8.8.1985 2  

detailed reply will be submitted. 

That the deponent has been ordered to join but he has 

not yet joined as a Mali. 

That regarding Annaxure-A-2, it is submitted that 

on 5.8.1985 the counsel went to the office of Sri V.P.Arya 

to search the notice. Sri V.P.Arya refused to take the 

notice saying that the same may come by reg istered post 

and through Senior Engineer. IMMe diately after Sri hrya 
told the counsel that Sunder was his man and he will remain 



Advocate. 

(3) 

as a Mate or a Khalasi on the same scale, he will not be 

sent as a Mali. On 5.8.1985 Sri Arya dictated to a Khalasi 

Eadhey Kunwar the application Annexure-.L-2, and the 

deponent was asked to sign. Sri Arya can not be allowed 

to take advantage of his position in this connection. 
Danti Lal, Medhail  Ram Pyarey and Guddoo were pr on at ed and r 

lharbagh had these vacancies in 1984 but by way of 
Punishmeb the case of the deponet was not considered. 

/ (10) 	That the person who is sent as a Mali has to 

get C-1 Certificate from the 4edical Man but km since 

the deponent passed B-1 he was sure to be appointed as 

a permanent Khalasi so that he may be sent to all other 

works on propotion if and when such exegency arises. 

That the Senior Engineer is not the appointing authority. 

The transfer of Bahadur as Mali was done by way of 

punishment and now the deponent the brother of Bahadur 

is being shunted as a Mali by way of punishment. 
ca.ATI fry-1  

:P 

Lucknow/Dt. /8/1986/ 	 Deponent. 

Verification  

',the deponent above named do hereby verify that 
the contents of paraS 1 to 10 above of this Rejoinder 
Affidavit are true to my knowledge. No part of it is false 
and nothing material has been concealed, so help me God. 

Deponent. 

/7/T/e5  
identify the deponent above named who 

has signed before me. 

/7 40 
Solemnly affirmed before me on 	 43-  9 

r , 
at/ 	A..&.;/P.m. by the Deponent Sri Sunder, 

who is identified by Sri G.H.Naqvil AdvocatelHonoble High 
Court of Judicature at Allahabad(Lucknow Bench) Lucknow. 

have satisfied myself by examining the 
deponent that he understands the contents of this affidavi 
-t which have been readover and explained •4 

LiS° 



4.11. 4..akavi ) 
,,tivoests, 

i for the Petitioner. 

ttL 114 1r6A HIM 00AT 	 'LAhvo 

SITTI40 AT =KNOW. 

it "e 	 37.0 *f 111.4 

6 44 der • 0 	. , 	• • * • * * * • s 	...... . ..PetIt„Lln 

TerSaft 

JniorA of Inuis an OthOree********00**ell ;4404atillt10 

;is VPL4ATAON 

The eppliesnt F•  der *ego tr.suNsit ;is ander se,  

That the ftp linatt Is sA.lied Mate ard he has not 

jet Wigan over ea 'aLie Tne petitIoner doesnot tnov 

wort end the propoSed a peintment a$ a U is by way at 

panishAent. 

That the facts aad eirciametenees liVe given in the 

vrit petition and the tejninder Siticavit after siervlee Is 

igo beim tiled herewith. 

it le, therefore, 2rayed that the writ patitiont  

UtanteriPcfidavit, and rejoinder-affidavit be considered 
and 
*A necesstry stay order say tindly be issued tn the effect 

that the applicant be not trtnsferred as Italie SmAgh ether 

orders ss this nontole (,:ourt de,ls ;.lroper may be passed. 



rif 



44 'Lilt H tith ,;05' L AT A,LAiiA4; 

SITUN4 AT MICA140b. 
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AJUIRD141 

II  $WV4.121  tze tt.outJ 	olA 	son nt Primer Lel, 

r-4210ent of ViLlisse I 	hni, ,1 4.v. Fenn Oteng  04117,• 1,1Adaulit  
.oistrlit 	11, totbgsnitil  dr hertiby 	Is ni) 3trir mild state 

Oh flIth RS under sq. 

(1) 	That. the CO % its 	parss 1 snd 2 of the .;ottnter• 

ihffleairlt hoed no reply. 

10, 
That the contents ef pere.9 3 and 4 of the ounters. 

*Iflaevlt are desied it, far as the eeme ere noutre4 to 
L steam team by the depozszt, La the writ potitIon. 

lhet the do:silents of pars 6 of the eounterwaffUlavit 

are ?let denied ineammeh am the deponamt vas born oa 10.10. 

1946 And he vex modal .oloour In :ieptelaber i270. The 

eistake about the alp is regretted. 

That the imatents of pars 6 of the Ceirte Alldevit 

it le swomitted that the a pointaent of the deponout 

against the permanent post is by way 01 eJuirlisbafent# In 
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-JA 

AFFI DAVI 
56 i; 

HIGH 4:45AT 

ALLA HASA° 

.* 

IN THE HCN 1 BLE HIGH CCURT OF JUDICAfURE it ALLAHABAD 

LUCIOTOw B11CH LUCLN04. 	 C) 

W.P. NO. 3712 of 1985 

Suncer 	• • • • • • • • • • Petitioner 

• 

versus 

Union of India and oth2r • • • • • • • .014). Parties 

AFFIpAVE  

It  sunder aged about 39 years son of , illyarey I  

Lal resident of Village sahni P.O. Roza Gaon P.s, Rudauli 

District Bare Banki do hereby solemly affirm and state 

on oath as under: 

That in the aboue noted writ petition necessary 

affidavits have been exchanged between the parties. 

That the deponent is not being given LW and 

he was on the verge of starvation. 

That if stay order is not issued the deponent 

and his family would suffer irrepairable loss.Nand Lal 
Dina,172/580, a junior has been taken as Blacksmith 
at 260.400. c2eACt)  (Qv  Lucknow.. 
Dated: p/10/1985. 	 Deponent 

Verification  
the deponeFraove named do hereby verify that 

the contents of paras 1 to 3 above of this affidavit 
are tura true to my knowledge. No Part of it is false 
and nothing material has been concealed so help me God.  	— 
I identify the deponent personally 
who has signed before e. 

Advocate. 
Solently affirmed before me on 3-  i -us'` at aV/Pgr  by the Deponent sunder 
who is identified by sri G.H. Naqvi 
Advocate High Coutt, 

have satisfied myself by examining the deponent 
that he understands the contents of hi s affidavit 
which have been read over and explained by mew 

Deponent. 

faV-g-.62  

OATH COMMISSIOAER 
MO court. 'Lucknovit Sauk) 

WANWN 
561 /.12-1:11•••• 

ekte 	 ,0 50- 



S 
IN THE HCAIBLE ITIGH 	OF 	Mali 

	
AllABa 

11114N 04; 13-.7-11 LU 

No, 371? of 1985 

Sunder 	 sioss.sPelpitinn,r7r 

'V 0 r 

`s. 
	 uni 	of irdtn and anoth r*  * * * S * r OPP* I 

1 

For the faets and civ,umitaneog !Lentil:nod in 

the aelpsiNnying at lithivit t  it is humbly prayed tha.-

the imougntd ordcr 14cly not be gi en Wei t to and the 

opPeratlon bc tayod, F. each othor ordor as tide Hone bit) 

lourt deems just and prcIpar ry kindly bct weed. 

-4 

Lucknow, 

Dated: 3/10/185s  

(GR. NAqii) 
AdV oc ate*  

P4 ounee1 for 4titionGr* 
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	 IN ThE FLN.BLE HIGH Oii o anarvxufts se ALL 	AD 

ix110,1041 oar11 

V.?. NG. 3712 of 198 5 

suncer 	 • • • • • , 	Petitioner 

vorsu9 

unit! 01 I:dio and ot.h r • • • • • • • OPP, Parties 

Ail 1 	1 

cilunder aged about 39 yerxt con ci ynroy 

Lai per- 	)fVLjago g' ahni PV C, Rze Cam 	Liuda 

District 'ktro3arki do h reby 5o1emn1y effirili mid state 

on oath f.° uhdirs.. 

10 	!let In the n'Douti note wilt potition 	ary 
.41thavo b.en ei,changeb botwabh tho par leg

t the 	

. 

deponnt it; not being given Way and 

he as Ctv-  verge of strvation, 

3. 	if st -y orovr la not itszAlee th depcn,,nt 

and hi 43 f ,Y would liuff-r irrepairhttle lose. "i 2utc(, 61-)?  ci c, 3.117 41 	626)  a ..7472/CYY kclis h4-(2-4A taits2-44 C, iyacg A-avi 

C  - 
LUC OW 
Dated* 3/ 986*  

, 	I ietl 
'"'N lePoneo obove nemd e hereby verify th:: 

the •047,1t i,f prim, 1 to 3 qbove of this .nffidovit 
rire  tu 7, ue,  ",' 0 my knowledge. No Pnrt of it is paso 

no' ciatcrial has been conrienled so help w4 God 
I tie  thio deponent personally 
w ho piped before 11,041   Deponent, 

Advoc te, 
firmed bofore Tra on 

rt 
eOJO/r 	by the Deponent sunder 

nt/fied by 	G,H*  Naqvi who 
Advf igh Coutto 

rtisfted myself by eAandning the deJonent 
derst,nds the contents or thil a,fidavit 
been roca over •,nd air/leaned by Me. 

Deponent 



IN THE HCNIBLE HIGH COUHt OF JUDIclATURE g ALLABABAD 

Ix 1LN 014,1 B „T\T .-41.1 LU (71,N NI, 

w.P, No. 3712 of 1985 

s'cunder 	 * * • * 000*. 000*** P, tit ionrr 

VerRUP 

uni,rt of indin and moth r 	• • • • . • 0130•4"nrty•  

IYILJI APPL4:ATIO1  

icr tha fact ::4 arizi cirumstanees montioned in 

the acc.pmpanying affidavit, it is humbly prayed that 

tho impugned orth:ir may not be gi on effect to and the 

opporation be stayed, such othnr ordiss as this Honoble 

r:ourt OkAims jtv't and prcve: iaay kindly be. paiised. 

Luc. 	 (G.H. Ni\gyl) 
Advocate. 

Dated: 3/10/1985. loun 1 for ?atitioner. 



IN THE H NIBLS HIGH flallr Q14U1)1.1i,TUREITAILLIAHABAD 

BENCH 

NO. 3712 of 1985 

%ulcer 	,„.......Petitioner 

versus 

Union of India and oth r 	• • • • • 6 .Opp. Pties 

I t  sunder aged about SS years son of trorey 

La]. rrsident of Villago 7ahni P.O. Roza Gro P,, Rudaull 

District 5ar2 Banki do hcreby solemnly aftir;,i and state 

en off h as tin e: 

l• 	Thnk. in the r.L.)ove noted rit petition neessary 

affidavit have ilen e.,,changed between tho par • Jos. 

2. 	That the depon:'nt is not being given pay and 

he was on the verge of starvation. 

Thnt if st2,y order is not *slued the depon, nt 

and his family would sufff„r irrepair.able loss;Tand La]. Wo 
Dina,172/580 7  a junior has been taken as Blacksmith 
at ‘7_6(!...1100, 
Lucknr:w• 
Dated: 3/10/1985, 	 Deponent 

verification  
It  the 41pnnegr7Gove named do hi,reby verify that 

the f,lontents of paras 1 to 3 above of this -ffidavit 
are tura true to my knowledge, No Part of it is false 
and nothing material has been norrehled so help me God 

I identify the deponent personally 
who has signed before u,e, De ponent, 

lid woe to . 
Oolo,nly affirmed before me on 

at 	Wpm i)y.  the Dedonont !;;undor 
who is identified by sri G.H. Naqvi 
Advoc , to High r:outto  
I have satisfied myself by examining the dePonent 

that he understands Lilo contents oi 
which have 0001 read over rind eApiained by Meg 
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In the 1.ron role High Court of judicature at Allababad 

Lucknow 'Bench, Lucknow. 	\ / 
3.-tam1e nt  ary Counte r Affd Evit 

In 

&it Petition 1;0.3712 of 1985 

Sunder 	 . • 	 Petitioner 

Versus 

, 
Union of,  India g,i, 	At  N., 	 Opp . :-)ar tie s . 

fit,  ,,,  
3r 

) AFFIDAyIT 	 ) 
16

b 
t  u 3 	) fo • HIGH CCIURT 	

• 
AL LARABAX) 

( 0111 

S 1:12,g le me, nt ary Counter Aff' - it 
to the  Ile join& r Affidavit  filed   
Irr the ptitionezs, on be half of Oc-o •Da-..ties 

a, aged about 49 years son of 

Late Di.Prabhu Daya 1, at preeL nt working as Chief 

inspector of Works, A lambagh Lucknow do hereby solemnly 

affirm and state on oath as under:- 

That the deponent is opposite party 

in the above noted wit petition as such is fully 

conversant with tl facts of the case. 

That the deponent has re ad the Re joinder 

affidavibfi1ed by the pc titione r and has understood 

its contents and has been authorised by the opposite 

parties to file this supplemntary counter affidavit 

on their behalf. 

•• • 2 



A 
e 	 7)\ 

1, 

) 

-2 

r A 

-7- 

3, 	That the contents of peras 1 to 3 of the 

Rejoinder affidavit do not call for any reply. 

That the averments made in p ara L1.of the 

joinderrc 	affidavit are not admitted. In terms of para 

2511-b of Indian L. ailway Establishment Lannua 1 , all 

casual labour, having more than 120 days continuous 

service shall have to, in case they went to come on 

the regular establishment of the Railway, invariably 

go through a screening test conducted by the regular 

selection boards for class IV staff, to have them  

empanelled subject to their,( suitable 

The pc titioner ts ca se is a similar case who, 

after getting empc.nallcd on the combined panel of 

Class Iv staff, which includes Khal1asies,ia1ies etc. 

under the As sic§tant•,iiineer I, Lucknow presently Sr. 

En gine e r 	arbri gh Da elm ow fr ame d during the ye ar 

1973, while working a,s a temporary status casual .2xlmizz 

mate,was spared by this office on 9.8.1985 A.H. to 
join the re gular establishment of t Railway as 

under lnspctor of Works (Es fa te ) II or th ern Railway,  

Lucknow,  7  on his due turn in grade 173.196-232(RS) in 

compliance of the Senior Engineer, Northern Isliway, 

Ch arbegh Lucknow vide his letter 	.4/E/Pane 1/73 dated 

4.7 85 ( Anne xure A-1 of counter Affidavit) . 

So far as the grades are concerned, it is 

clarified herewith that the initial grade of class IV 

post to which the petitioner is entitled is :':..196-232 

(RS) only irrespective of his posting as liali/Kh llasi 

Likewise,it may kindly be noted that the grade of Eate 

210-270(1'2 ) too is common to both the categories 



cK 

'‘ 
u u t 

gkg'alr‘  

r.)QZ 
3 	 \/) 

irrespective of s1iit difference in the grades of 

posts of Kali(upgr ado d) and. Kb alias i Helper which 

are 	200-250(ES) and 1'3.210-290(R5 ) respectively, 

This obviously means that the petitioner on joining 

duty as iqali undo r Inspe ctor of Works( Estate ) Lucknow 

in grade $.196-232(IS)P 	or as Khallasi in the same 

grade, in any other office as per the petitioners 

appeal to the Senior Engine er/Ch arbagh dated 18.7.85 

(Anncxure A-2 to the counter Affidavit) hardly makes 

any difference.. 

Posting orders of Sri Bahadur son of Shri 

Pyarey Lal too as iJali on his due turn under similar 

conditions were issued by the competent authority viz. 

Senior :Engine° r I  Northern iailway,Ch arba gh Luckn ow 

vide his lette r No .4/Z/79-80/Pane 1 73 dated 9.3.1981+ 

which were implemented. on 1.10.1984 fore -noon without 

any prejudice. 

5. 	That in reply to the averments made in pare 

5 of the rejoinder affidavit it • is clarified that the 

petitioner who was a temporary status casual mate and 

whose services were purely of casual nature, though in 

grade 73.21 0-270(ES ) I  will on joining as mall in grade 

.196 -232 ( ) after comp lying with the administrative 

instructions on account of his posting due to emp ane 1-

went shall come on the regular establishment of the 

railway, and shall thereby enjoy all other benefits 

including avenues for promotions on his due turn. This 

is not admitted that he would draw initial basic pt-,,y 

of :3.196/- in case he joins as iali or nallasi 

contrarilly he will he initially fed up at a higher 
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basic pay, by giving due vi.:i{);htage to his length -  of 

service , as temporary status casual labour/mate. 1.1.e 

15.6.77 i .G . ij.196/- added with annual increment's for 

the 	eiiod he rendered se.: rvice s as casual labour. 

That the averments made in -para 7 of the 

re joinder affidavit are not admitted on the ga'ounds 

that the 	titioner was clearly made to understand 

on 8.8.1985 regarding rejection of his appeal dated 

18.7.1985 by the comp -Lc nt authority viz. senior En gin eei 

Charbagh Lucknow and. he noted. the same on the appli-

cation dated. 18.7.1985 in original, und.er  his oin 

dated signatures, 'in token of his accepting the factual 

position(Annexure A-2 of the counter affidavit).. 

That the averments raade in para. 8 of the 

re joinder affidavit need. no comments except that the 

pe titioner stand.s spared w.e. f. 9. ( .190 A from the 
Nica72,/ 

post of Temporary Status Casual 	 of this office in 

terms of this office letter No.VEVA.1177-85 dated 

8/9.8.1985 acknowledged by him on 9.8.1985(Annexure A-3 

to the counter affidavit) and his further where abouts 

are not known since then. 

o. 	That the averments made in .Para 9 of the 

, __ p • . 	rejoinder .affidavit are adraitted to the extent that the 
. --• -)\ 

/ 
tt y 	,, 	

vz.xximixixiaill counsel of the petitioner accompanied with 
.1,  ‘ 

At' 	' 	the -rpetitioner contacted. the deponent in his office 
\:4.0 

_ desired to serve some papers not addressed to him, 

which were not accepted by the deponent on the plea 

that the sane should instead, be either served, directly 

• • 

on Saturday vznilld3. 8.19 85 and not on 5.8.1985 and 
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OVI 

CTU-k't 

• 
- 

to the addres see s alternatively by postal service, 

which the le arne d counsel agreed to in vie w of closure 

of all Central Govt. Offic es on that day being-Saturday. 

The petitioner in presence of his counsel  

and others admitted that he had, a personal interview 

with the Senior Engineer Charbagh Lucknow regarding 

his re suit of his appeal dated 18.7.1985 but the 

Senior'4ngin eer Ch F11) gh, Lucknow clearly informed 

the petitioner that his request cannot be acce-bte( as 

such and that he should without any further delay, 

cop ly with the orders dated +.7.1985, failing which 

the administration will be left with no alternative 

except to go ahead as pe r extant rulings, which . nay 

result in irreparable loss to the petitioner on this 

account. 

As re gards with the application at the Anne - 

xure 	of the counter affidavit, it may kindly be 

observed that the petitioner'sappeal is of date 

18.7.1985 and not of 5.8.1985 as alleged by the counsel 

of the petitioner, who, in reply to his querry was 

also informed that in case the petitioner is not 

inclined to comply with the administrative orders by 

joining as a iali under Inspector of 'dorks/Estate/ 

Lucknow, in view of his empanelment to combined, panel 

of Class IV staff formed during the year 1973, within 

a reasonable and specified, time his name may be struck 

off from the panel and posting of next empane lied man, 

would be done in lieu of the pe titione, r as Government 

-work cannot be allowed to paralyse on any account. The 

petitioner may be allowed to continue on his -b,nt post 

as a temporary status casual 1,1a1e at this office 



44tr.40.44,...: 

je ct to availability of sanction in case he gives 

his unconditional written refusal to join as a regular 

'Lan under Inspe ctor of liorks/Estatc/Lucknow and wants 

to ere as a temporary statue casual 1..ate at this 

Office, though in such on event the petitioner is 

bound to loose his empanelment according to extant 

rulings 

The petitioner thereupon was advised by his 

Counsel himself in presence of the deponent to once 

again personally approach the Senior ,1:ngineer/0harbagh 

Lucknow to seek redre s sal of his grievances on his 

appeal dated 18.7.1985 instead of persuing his case. 

The petitioner again met the deponent in his 

office on 8.8.1985, and desired, to be spared for join-

ing as regular Lali under Ins DE ctor of Works(Estate) 

Lucknow as the Senior Engineer,Lucknow had already 

confirmed his earlier stand in writing: on 5.8.1985 and 

even the rejection of his appeal too was noted by him 
mas--  ,z 

in office on -9 .8.1A, (vide Annexure A-2 of the counter 

affidavit)' as be, in no case, was in tf2re s ted to have 

his name struck off from the panel, as was in formed by 

the Senior -ingineer, Charbagh Lucknow on his appeal  

dated 18.7.1985. 

9. 	That the ave rments made in p ara 10 of the 

re joinder affidavit are denied on the plc a that the 

criteria for the petitioner's medical examination in 

cate gor 1G-1 7  which is a superior cate gory than 0-1, 

was on account of his then1.-vices as casual labour/ 

hate, which does not in any way comes in the Way of 

his absorption as regular 7  for which the minimum 

pres cribe d category of medical is C-1. 
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It is not admitted that the appointing autho-

rity for class IV staff is not the Senicr/Assis nt 

En gine er.  . 

As regards the Posting of Shri Bahadur 

alleged to be brother of the petitioner, it was merely 

a chance that a vacancy of LLa1i arose on his due turn 

too under Inspector of WorksiEstate/Lucknow and he la.s 

posted vice that .and not that he was 'posted • as hall 

on account of any other reason by the Senior Engineer/ 

Lucknow. 	

i)raco(1( 
Luokn 	 Deponent 

Dated:Sept. 19 19 85 

Verification 

I the above named deponent do hereby verify 

that the contents of paras 1 and 2 are true to my 

personal knowledge those of pares 3 to 9 are based on 

re-cords hence are believed by me to be to.ue 	_:o art 

of it is f1 se and nthing uatcrial has been concealed 

in it so Ile lp me God. 

  

Luckn ow : 

ted :Sept .1 q 1985 

Deponent 

I identify the deponent who 

has signed before Le. 

e, 
itavo ca . 



(-) - 0 - 

Sole En ly affirmed before LI'd 

On I \ ek ei6 C.t 9 

by the deponent who is iden- 

tifie d by 6ri 0.A.Basir 7 Advocate 7  

Court, Lucknow Len ch Lucknow. 

I have satise fled myself by 

examining the deponent that 

understandshe 	the contents 

of this affidavit which have 

been read out and exp luined 

to him by Le 

offter;c4Awka 
High Cowl, Altana& 

(1 ucknow Bench) 

No 1(.111,D 2, 

\ 	 ...... — 



Deponent. 

%1Q 

   

THE HONIT3LE HIGH COURT OF jUIP1A.TURE AT 	AHABAD 

.-1ITTING AT LU,L1\1041 

wRIT TITI 	!O. 3712 of 1985 

Sund(T xAristO • • • • • • • • „ Petiti crier 

versus 

Union cf India & others • „ •Opp. Parties 
"4t 

AFFIL- AVIT 

I l suncier, aged abaft 27 years, on of 

?yarey Lai, resident of Village sahi, 

RoPagaon, Po. Rudauli District Barabanki, do 

yereby solemnly affirm and state as under: 

1, 	That the deponent is the petitioner in 
the above noted case and as such hi s fully 
conversant with the facts of thc, case. 

2. 	That Annexure - No. 1 and 2 are the summons 
received by the office of the Divisional Railway 
Manager, Hazratganj, Luckew. An flexure No. 3 and 4 
are the summons indicating that .senior Engineer 
received a copy of the writ petition and stay 
order.. 

36 	- That $ri Ved Prakash Arya is the Chief 
InsPector of works. On 13/8/85 he refused to 
take the summons saying that the slue should be 
sent by retistered post and that the same rhould be 
through the ,senior Engineer. 

Dated:Lucin ow 	 Deponent. 
,1985 

I tjtentlIx the deponent named above 
do hereby verify that the cont6nts of pares 1 to 3 
of this affidavit are true to my knowledge. No part 
of tt is false and nothing material has bee 
ccncealed so help me God. 

Dot ed: Luc kr cw 
1985 

I identify the deponent who has 
signed before me. 

identified by shri .---c)-f- 744/1)-^".  
Advocate, High court, Luckow. 

..4.0,1a42+ I have vatisfied by examining 
sesio•••----  . 	tbc"thc dePon:-,nt ,,,yho understands its cDtcnts 

Am am 00 	Sena , Lamb.. 10303  

A v oc ate 
.So1emn1 7  affirmed before me on al(919 

f .i am/ 	by the deponent I4ho is 

which have been readout and explained by rert C' • 
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)04 

fiC tktebTa3  • 

'11 	RI 	'WkIT OF 	• 

oillr!G AT LIPIV1•04 

TI 

ftrio I  goo Abuot 147 yoarst  roe of ,Iyar(y 

reisiden t 	 ke g. itoiuguori t 	9 

u11,IA strict 3n rubrinado  

• • • • OIPPlila rot 

V 

h,n 	rYi of Ind la thrt 	thn Div/ sl onal 

116illoy ganaKer, iintratgro,  Lucknowe  

Trio ronior Engintr”tr t  vortmern Ralavey, 

*harlier7 tuftknnue  

tacrdc,f Jr (4, 

* * 4,01)94, 01 

TE:fti,  

lotorrvr4 ..L1 

The prkitionrr movats,d 
	Peet fully hvg 9 to 

tub& it a LID *11 go 

3.. 	That the petitloner is on hon..,  

frm the int'aticur of the village aro he eons not 

Indulge in activit ic? or the union 	io ok1ig9ct to 

priy tha Uni on Fee. 141.th out doubt 'Oa Union in e'er/ 

de prtannt dOc rgit Illow it to work normally. 

The disturbance naufud is to be born by the 

DPartment it !V lf. 	poititirAcr hut; nethumi 

rioro to voy against Un/rei or anybody. 



9, 	That at the %ciamt the Unioct is over tho 

nead of the Officers and they :insist that to 

ecala 1,a, empley-Les ncX 741 the Panel may 

1:0: absorbed in the regular Lena and these on the 

Viral infiy be shunttdto 4.stt4;,- glch plaees hea 

there 	no ecope of any pranalon, 

That tn 1959 the petitlonclr ws taken as 

r!asual Lahr:sour:4  The petitiencr lao:Iti7e throughout 

to the satisjection a all C cncornitt uuuntiY 

there wal:1 screcnin4, the applic4nt wag declared 

euecoslful and he was put on the Panel in 1973, 

trAt 	159 it' holl 

That the pat it ienc,r hz43 boon picailt..otou 

a a xato und ho is drawing R. 301. 1110re cer 

1,onth. Cn la7/85, the Inspector Qf 140zits 04.1 

of V.7,e pctit1r.h.c.!r 	aced the potiti.:;'.ier to wok 

lIe 14011 15 a r!tigual Lh -Mr. X0.11 i 

inferior to hate, If one goes as Mali no lhance 

of promotion 12 opcn to him. Onctz; 	31i#119 

wlali and thi.g ghouLi b iven to thous vho aro 

not on tne Panel. 

5. 	That the petitioner eubiiiittad an 

application ond sent the eurao undf3a* certificate 

of po9tingon 16/7M6 to th 	nior •ngitr 

llort-ern Railway, "ha rivigh Lucknow, The copy of 

the lertificate ofpelting 1 7 &nr....isaursjfp,j, and 

the enpy rd the rePresecati.c:n 	.0712r0.2. 

Th-t no reply hat been rcc1ved o far 

and it aPpears t1,-,ut, the ror4losk cf the 2etitione1' 

h4e be,41 i.e3ected Ai ithutit hearing the potitirmers 



.3. 

7o 	. 	thi". pItiticr-r in !till working under 

InsP etor 	Norks 	but hcs .113.1 nave to join Nf),/ 

al a Mill. ir.1 the 1st r:,1 auisut 19.?„5. The represen.. 

tritIon vubwkitted hos been turned Own rilcl Inspite 

f the roqucets, the pe-ti i'Dner hes net beer; given 

an opportu, i 4.1 of bolo;-; h-azzdo  The petitionor 

hes net ci.neci astia1 upte this 

7 to". 4hor btr iC
efficacious 

..1.- ,-111a.:;10, this writ Petiti.,Dn is being 

fill:A-a as thi.3 t2 the o:der to 114 	At to 4o1n 

;Is a Kali 	ltgi by way oi purlighxmita. 

1. That the order to jo 

la no or,....?= 	t 	ry,, cf i. 

2. t-At the 	dor is ag.cii•t 	prineicar)s 

of na.tul ;;us't o 

3. 	
That thz ordering the appillant to 

lotla .1,7; 	to :loin a l) ii erii.ounti to deuiotiono 

Th't in Spite, a the request no opportality 

'wa 	iv 	tc hear the petit toners 

Vhor&fore it I ree2mtfully 

.,rayee that s. 

	

(a) 	4r 	order, or dirOtiorI n the 

	

noterp 	aertiorar* geachinr thft ordcr 11 any 

aftvx sunulming the snuo from the eppopite 

Parties. 

00 a writ, d1r etL 2T  



nattxr ,7 rAtinkv.rius 11,:mn-lnt1t,Ig the OPporite pnrties 

••,, alloy *, e, pet ttion,- ,r 	Du. agitate Lino not 

to shift. h1 	i.jj1  

(es) The pc 

(G0 if. WG 	) 
tolvoeCt e 

PI) t 	Tine. know 	 n 	ft,7P,  fl 47. 	f2t, ti nner 
1985 



'40 	 IN Ti RCN OLE HIGH ^WET OF ALL4,74 	U kT &1 

LT,T l'Irte !r' s LTY",(vrki 

c, 	OF liE§ 

"rtnder 	It „ • * * * • • Petitioner 

ve,,rlunr 

rainn of Ind lanni anothor • • * Opp. Partias 

AreletiT 

11  minuet.*  ared shout 7yeer6, ion of 
Pyarey La1. x' ,Iii.oent of Village. t:Ihni *  
POregftnh, P•vi•  t:tviorli t  rAitrint k3alabintakil  do 
hre'e:,, inknIy 1ifirw einci, 'Latei enaen. 

1. 	That the uoponont I eg the petit ir:ner in 
*he cbov4Ayotor, c1 cr.,— end as tuch hf; 	fully 
conversant witn thc facti 01 the 04 *t; • 

That the contents of *Ira, 1 tic) 8 41 the . • 
ot* 	writ p.tition 	truf.?, to my knowl;.n. 

3. 	That tho anneAprep No, I and 2 are 
true copies. 

Dni7odsLu-knrli 	 DuPouOnts 
irps 

ri 

I t  the GbOve namcd deptIqtnt w:?14ereby 
insify that tho onotnnttl of !erne'j tO 3 Of this 
offidPvit nrc true to my knnw1Pdvi. N u putt Of 
it 19 falv and nothine mht,rial hal been 
conceal-oil.%) help lac; (inc •  

Dat cds LtIm n4 	 .1JePonem 
1985 	

iec- tify the def., ttwho ha. 
91 gird bilfore 

Advocate 
t"oluunIy ntf irmcd betcco 
wino 	by tho clop - nent 4h0 is 
identified by 010. 
Ldvortate, High m.otart t  Lurti.n, rw, 

octigaini3g the 
ciepQmot who un(iorstoods its cratente 
whle.h 6,nve been rc:mecut aeu 	iUU y 



IN Tf 	ii 'L91C.H. 	 ALLAHAl) 

Lt]."..,N011 

12§6  

   

gunder • * • • • • • 	
e • • • P 3tittonr  

vprvas 

tin  

	

India arci  /n eth 	41 • • OPP. $:', 7ti 

1mi PtIqj 

413ndor t  son t,,f Pynrey 
t'anel moo, 169/669 wor6ing under 

	

In rprtor of work 	orthIrsi Ba lawny t Luekn ow, 

T 
1, T.,c Divisional nilwaykianagert  

worthern Puilvtay, Sarratgrn4„ Luff4now*  

2,It-flior Snginet,;:r, mort tun zalAway, 
nt-torer,ch, Lunttnow. 

"5 ,571Pretful1y 	beg; 	 ,,hat I 
÷.742n as n 	P1 Li.orr 	1PS9.I voritomd v-ry 
hard end witen thc tlervaning OCit pidee A wos 
3e1rnt ,,d 	th in1. My no,, 159/669*  I have 
be.= worliing as a 	ma 1 Lab-ill ono t • ereafter 

hlvo bem Prow* 	 whore I get 1i9.30/.. 
u..ore cvel,y mcnth e  A9 lu?k, you'd nlive It .he 
PeOPle of the 'Union havr Influmen in the 
DoPertrient with ttle result that perInnn outside 
tkepn•nel cire /rtght to regulari,med 	PersOne 
on the Pcne1 arc b.r3 	nt to as Maio  This 
I 	d241= Ot Cr and this ordnr may not be givon 
effect to. I humbly rranost that the order 
to send my us a tiall may kindly be revolve,d and 

ru336 thc oniEr tq b3i,ng riven offeet to 
box may be hard in Perirvr) before ct.Aifiluing 

the c,ricr*  This order i n1y W vny of punishment 
and hence this request*  

If no rt, .-4.y is rae10di withir 10 days, 
of ttis letter I 	be obliged to F Pok my 
rimed.),  elskwhere„ it) the redress O 4y grieveneell• 

f,,,ds 18/7/ 	 You; 's faithfully, 
SdA. sunder 



fflit. HO'L 	EiiT OF 41.14.1 

# 101P74 ,T 

, 

"IV IT, 1,1 	4141.1"Thr  

in re 

yrAr -s.t.  son of Pyare.y MIl, 
ryfViUcg .zhni t  P.O. liosagncr, 40 6. 

t 

• • a 

V 

10 The Utiton 01 .1..nkiia thrl,dg.h ti-.::.,..: I.:,-,..sil ,,,...:1.tr,.v,1 	• 
i-,•!:: 1 ltiny 'ill:J. irir-lag. f',.: 17 I  lifax.ratg.Lirej 2  Luev... -.1. 0',.4 0  

The 	.E4,...-AIloi ,,.,-;rieir.t.  4.,,, ,,..71: 11  .7.07rithcan ::.,1 3.7, 
". har bag!) ', Lu,-7.• k--. r.i.w  • 

. 
	;- 	..• , , 	• 	• 

	

. ,-, , 	>,.._i‘ ••3. 000*  knr.tiese  ,,,,,., • ,. 	.„-.., 	--..,, . • 	•• 

Ft,r 11'1(7 fnntc, reasori.. 	c iretaist4neeo 

rt.ntrri 1.n 	nl,f! nfoxinyi ng writ .pr.t t 	duly 

ftuppnrtc't with tin oftiki-vit.:, t t 	rir-:„,7per!tfully 

(irn7cti that t ..!1t3 	n u16 	ay b plcased 

to .t.,•141.e 	dircli.t.cra that tr -o. 	 ray 10 

Et11 Owed to montinue 0.8i4.13..40.....4. till 

D.f.' this 'writ 	iti • i:tny 	orticr 

Ih - • hit 9: '.11 I blt (!ourt Way  

Pt..01).3r in tho 	 r 	ciae-  be also 

pa 5 Sad. 

(G, 	qaqvi ) 
J.ivcrato 

^,312n,  1 ica• the Pet 
IS.Z6 



THE ,-.101.LT; HILIF t'arliT OF JLJDI1ATT3 	AT A.L.LAFIA3i 

i!T1T1CN O. 3712 4.ij. 1985 

'712ndrIt xxr124 • • e • • • • 	• • r':titi'7ncr 

vglrFu6 

Uni;-Y! r,f India & 	s 	 4t4sintleti 

AFFI 

Linder, cc1 nhLt 7  y 	$ 

Pyany Lnl, r -- ,:ttcnt 

Rovagall, 	 'ac..;:abrInki, do 

,rbysolcial; cirri= lnd 	o.L4 unLlers. 

dopiner,tIs tfiG petitioner in 
ub'not.:1ri. cane 	at.1 

v 	nit: 	tha fit o 	h corm. 

Es . 	Arlr,  exu IT 7  O• 	 s =mon*, 
'received Lly tho office of the Divits:i.onal Railway' 
liLmagc 2  Ha zrat g j 5  L Kow • 	 7 0  3 1 /Id 4 
ar ti 

	

	indlcating that ionic"' Englnear 
of 

order, 

That 	Prakash arya is the'CL-ji-of 
of itfC,I'1,:ss  (XI 12/8/85 h 0 rt.! fa3ed 

take the: zAgti:fris sayini,.-, that the sale should be 
se_nit iy7,..3g1.1teraci Ppst and t!"at the so..3.0 ehould 
thrcAL-ih thc 

c,fitLuc. C Linpotriftrit, 
1985 

iiivz.4,11.8,A theopcm.A.It named above 
fy tht thc.; contf..lit- of pare f; 1 to 3 

this r..fi 	It are tru to:a:y 12•..01.11ccig3.. No PEtrt 
r)f tt 	one, net hini; 	tiaz 
oi 4;1' Od • 

t et'is Luc o4s) 	 Dapcn4ct,s  

id.c5ntify T.:ha dopericr-rc...who hue 
tmod b?.f ore 

Advek,'ynte. 
eolemnly affirmgd beforeu&e un 
UD/pla 	by the dep;:nfmt who IS 
id-ot:i.f.tpd by Ihri. 

I have satisfied by eata:::ining 
ht. UIt L3 it F 	n 

h h aVe Ution read cut rn explcined by IGO • 



THR 4CKI;4.14r: 	ClIfiT OF JODVIATURE P..T AILATIA3AD 

dr,11G AT OP"! crv 

0.,.; TIT:1.67 Y: 	3712 oi 19e5 

Sunder 'tarn)* • • f 	 t 

verlug 

Union ,-)f Ina144 & othArz, • • • •OPp. tlartiee 

INV 
I I 61ander, aged cilcut 27 ytlal.%41  son of 

oyurey br-411  maident Of Villae Rahi t  4041  

11,07i1gaOri t  P, Rudotill, Listrict ic4r ,73nkit. ao 

hercby sticAnly affirm and 4ate as under:. 

Thet thn deP,7ment Ifs the petitinner In 
tho abode noted ea*A1 and as It.tach has 11114 
conversant with the fret of tK7„,. 

PA, 	That Annexurn 14 3 	orc the eutaxna 
received by the office of the Divisional EliAlway 
Ranager, riazzatgnr!,11  Luckow. Annexere To. 3 aria 4 
aro the :t,naniracns indicating that Pcnihr 441entlr 
ref,eiveci et 	y of the writ petft ion and stay 
ordor•  

:3• ThQt•eri ed erakaoh Arya if; the Chief 
Inr2:.1tor -f s.torkg, On 13/V81 he rr-fused to 
take thr7 su=cna saying that the srue 5hould be 
nent, b7 7 .Vsitin.ed pot md that the ormtm Ormail be 
through the tionior 3ngineer. 

Dit edilatic know 	 DePonent•  
1988 

t*.*c the deptnent named above 
do hereby verify that the ck...ntonti of pa s to 3 
al this alliavit axe truc to my irno,411.xige•  NO part 
of it is false anti nothinL met9rinl hr,:s been 
e.4‘,a1c 	o hdid 	God, 

otio 
	 Dopt)n-crt, 

198i 

identify /he depiliv-nt who has 
rned b' fore 

Adv 
ool=nly affirmed Ilefr)re me on 

by the depront ‘.4hr.) iu 
id( ritifam.ci !4y $tri 
kW:Aar!, Fig.h r`rmrt s  Lkafrti, 
I baVe satiefiod ey extuAning 
tho. deponnt 14 t!,. 0 11 

1,,ohich have boon reolcut 	eXPleined by me. 



In the Honible Hi j: Court of Judicature at Allah:abed 

Luoknow Ecnch, LUCiMOWID 

41.  

•• 

epz try , Co ...taLi
In  

ffil 

Writ Petition No.371,̀  of 1985 

Stagier 	 • * 
	 Pe titioner 

Ullion of India U otburs... 	 Opp.2arties, 

t r ' r Affidavit  
4,, -J n (313 	Tidavit 

py........ps_itiliionertmsaLk_a  of ODD • Parties  

V.Pialrya, aced about 1+9 years, son of 

Late iir.Prabhu Dayal, at present working as Chief 

inspector oi Aorks, Alambatth, Lucknow do hereby solemnly 

affirm and state on oath as under: 

That the deponent is opposite party IA:43 

in the above noted writ petition w such is fully 

conversant with tiL facts of the case. 

itiat the deponeLt has read the liejoinder 

affidavit fikd Lw tee petitioner and has understood 

its contents and has been authorised by the opposite 

partic,s to file this sUpp12L1 ntar7 counter affidavit 

on their behalf. 

••. 2 
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3. 	Thrt the contents of paras I. to 3 of the 

Bejoinder affidavit do not call for any zr.ply. 

That the averments made in i)a.ra 4 of the 

rejoinder affidavit are not admitted. In terLs of ,)ara 

2511..b of Indian iA.wayLestactishment iiiannual, all 

casual lapour, having More than 120 days continuous 

SO rvioe shall have to t  in case they want to cone on 

the regular establishment of the Railway, invariably 

go through a screening test conducted by the re gu nr 

selection boards for u las s IV str,  ff, to have them 

empanelled su...ject to their, suitaae. 

The petitioner's eLse is a siiilar case w:.o, 

after t-5c tting empanelled on the combined panel of 

Class Iv staff, which includes KhaUasios,alios etc. 

under the Psz-,iztant Iinginoex I, ii:2c12-low iresently Sr. 

Engineer, Ch arbegh , Lueknow framed durins the year 

1973, whiL workinp; 5s a teLoorary status casual 111/10111/ 

tG I  wasred by this Office on 9.8.1985 A.I.. to 

join the regular establishment of tit Laiiwoy as ali 

under Insp-ctor of irqorks(Estat4), northern liailway, 

Lucknow, on his dur turn in L-7 r:de "3.196-232(ES) in 

complirnce of the Senior Engineer, Northern ai 

Chl.brgh, L,ucl:now vide his letter Do.14/IIPane1/73 dated 

4.7.85(Annexure 	of counter Affidavit). 

So far as the fg-ads are concerned, it is 

clarified h,:rewith that the initial grade o2 class IV 

post to Lilich the petitioner is antitlud is13,196-232 

(Jis) only irrespective of his posting as iiali/Khallasi 

Likewise, it nay 1:1,- (Ily be noted that the grade of Eats 

vizoils.210-270(ES) too is coupon to both the categories 



irreswctive of slitt differenf.2 in the grades of 

po3t.3 of .,.a.li(upo...aded) and Khullasi IleIgor, which 
are 	,..3,200..2.5'0(1.$) and T,s.;.?1 0-290) „respective 4. 
This 

 

obviously means that the petitioner on joining 
duty as 	li tuld.or Inspector of Works(Esta'W), Luclmow 

gx ade 73,196-232M) or tr. Khalinsi in thc sahle 

graa in any o tho r office, as a cr the et:ltionera 

appeal to the se nior 	 dated 13.7.35 

(Annoxare A-2 to t1-2c eca.t4r Affidavit) hard] makes 

any difference 4 

Por.:tin6 orders of Srd 13thadur on of girl. 

Pynrcy Lai too as Oali on his due turn u:ide2 

conditions were iLsued by the coLlpetant authority viz. 

nior EL J.ncer Northern orbgii, Lucknow 

vidc his 1ett,7r ,I(.,.4/E/79.430/Ponel 73 dated 9.3.1984 

which were iupleinen te (1 on 1.10.1)31 fore-noon without 

any 	judice. 

5. 	Th a t in reply to the aye rme nts no, ,te in ; arra 

5 of the rejoinder affielavit it is cirri-fled that the 

petitioner who was a 4,..:'rrpornry status cas:ni mate and 

whose se rViefX were pure ly of casual nature, though in 

grnde ,3.21 0-270(ES), w-.1.11 on joining as na 11 in grads 

73.196-232(hS) after comp]Iying with the adninistrative 

instruc'...ions on account of his posting due to empanel-

mcnt silari cone on the regular cethblishr2Int of the 

railway:  and shall ther-ty enjoy all other bencfits 

including avenues for promotions on hiLi due turn. This 

is not adnitted that he would draw initial basic pay 

of :',3.196/- in ease he joins az uii or no/Iasi 

con6rari11y 	ha initially fIxeu up at a higher 
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basic pay, by 4-ving due we la) tas to his length of 

service, as temporary status casual labc.)urimatilt w•e•f• 

15,6,1/1/ 	 added with annual incree!ents for 

the pekiod he rendered services as cLsual labour. 

6. 	That the averments made in para. ? of the 

re joinder affidavit ale: not act Atted on the ceounds 

that the petitioner was clearly made to understand 

on 8,8.1985 regarding rejection of his appeal dated 

16./.1985 by the co:lip-tent euthority vL, senior Engineer 

Charbagh, Lucknow and he noted the se on the appli-

cation dated 18.7,i985 in original, under his on 

datee. signatures, in token of his acceyeL%; the factual 

posi ti on ( n iexure A-2 of the counter affidavit) • 

7 • 	 neat the everieente made in ii)ara 8 of the 

rejoinder affidavit need no =MIX nts except that the 

petii.doner sta.:ads spared w•e.f• 908•19aj Ali from the 
wee  

pQS t of Temporary status Casual 14811, of this office in 

terms of this office letter No,d+/EttEV-35 dated 

8/9.8,19et; acknowledged by him on 9.8.19 85(tnnexure A-3 

to the counter affidavit) and h is fur th er where abouts 

are not known sin m then. 

0. 	 That the averments made in era 9 of the 

rejoinder affidavit are admitted to the extent the t the 

meektaxiziesat counsel of the petitioner accompanied with 

tjo . i eeitioner contacted the deponent in hie office 

on Saturday noweralt 3.8.1985 and not on 54,3,1985 and 

des i d to SC -eve some papers not addre sec d. to h „ 

which were not accepted by the deponent on the plea 

that the saue should instead be either served directly 

••• 5 
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to tir,  addres mes, ltern tive Zy by poz; ta 1 se rvice 

which the le an-led co w ci o.givr3d to in vi,eTi e;i: closure 

of all (- e'ntral Jovt•Offiees on thrt day 1:m21116 6aturclay. 

The petitioner in presiJnee of h:ls counscl 

and others cdritlkd thPt he had e. prrsonrk1 interview 

'ith the SE:nior En anear Oh r. rb:.? , Luckn ow z'egorc3ine; 

his results of his appeal ranted 1 8.7,19 85 but the 

Senior .En4neer C bgh , Lcielinow clearly informed 

the 'petitioner that his reuest crinnot be accepte-

such and that he should withaqt [-Any further delay, 

with thc orders date el 4. 7.19 a3, wh ich 

the odnialstrnticn will be left with no al,te rnative 

excipt 	aheaa c5 p'.7, r extant rulincs, which Dry 

result in I pirabLo 143s trk tha 	V.,tionerc this 

account. 

.14; rf.2..gaxos 	the applicetion at 4:;/:(3 Annc- 

xue 	o± tic c..Nountzr affidavit 	t 	 be 

observed that the pe0.4oner ts ripy• 1 4. of date 

16•7•1935 ond not of 5,8,193 rs 	„.d. 1'7 the counsel 

of the pe ti tioner 	o, in rrply to 	s ijlerry was 

i:forned 	in case the pctitiornr ts not 

inclined to coLply with the adnn:!rative rders by 

joining 

 

as 	Ufli ii:SpeCtOc of 4crEsAstnte/ 

Lucknow, in view of 1i G1ebient O corr:;t-y:c1. panel 

of Laase IV staff formed durintz thc: y,r1r 1971 within 

a reasonaLle and spec.ifakd tine, his nem m7,y be struck 

off from the p nei t-Ind ,o;....,;1.nt.; of next emparellad 13 rn, 

would be done -in lieu of otiG pErcittovar, as, Goverment 

work cannot b's-  alL .7 ed topc riye OD any ac,:r.: ant. The 

petit,ioner may be allowed to continue on his the post 

as a tcuporary status casual i4Lte at this of:,:ice 
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suje ct to availej.)iiity of s au ction in case he gives 

his unconditional written refusal to join as a regular 

under Inspc ctoz of works/is te Luc:know and wants 
Cc`11 h'Vt 

to eefate as a tenporoxy status casual iilate at this 
'2 

Office, thouGh IL uch an event the -petitioner is 

bounu to loose his ervanaltaant according to extant 

The petitioner thereupon was advised by his 

counse hin;se if in pl ese nee of the deponent to once 

again personaliy aa3ronch the 6enior linGine.r/Llharbagh, 

Ifucknow to seek reuressal of ais grievances on his 

apide-1 dated 13.7.19E6 insteaci of persuing his case, 

The detiLiQner 	in14et the dei)unent in his 

offi(-e on O. 19a5;  and d&.;ired. to 'oe spared for join-

ing as regular Mali under ink:;.(:ctiar of Works(Estate) 

Lucknow as the Mnior ingiraee r f Lcictknw had a lre ady 

confirr.icd his earlier stand in writing on 5.8,1905 and 

even tht: rejection of nis :appeal too was noted by him 
-v- nbss- 

in  offioc on 9,8.12857 (v:we Anne zure -2 • of the counter 

affidavit) as he, in no case s  was 	tad to have 

his nane struck off froia the p ane it  as -0.4-D in foram d by 

the Se nior ,,t.,.1.necr C; • E..,rbagi'; LUC rio o hls appeal 

dated 18.7.1983. 

9, 	 e avc men 'us Eladca 	ara 10 of the 

joinde r affidavit are dnid 01a the pica tat the 

criteria for the petitioner's cicai exalainetion in 

ctcgor ital., which is a s upe ri,z4 .catc,  gory than C-17  

waS on accouLt of , his then aa. 1-vic 	as casual labour/ 

liate, ]i clue a not in any way comes in the tray of 

his absorption as x uiar a1i, for which the min inurci 

prescribed category of medical is C-1. 
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it 10 i13'; adllitted htti.k. appointing autho-

rit;‘,.' for class IV staff is not the Se niortA ssi nt 

LiLlee. 

4,s re mrd.6 the posting of Shri Bahadur 

lased to be brott.r of the 	L 	it was more 

c.1Lance that a vacancy of =Lai arose oil his due turn 

tut.) ander Ins-.)e ctor of Work sris ta te/I, Ac kn ow and he was 

po Ltc 	t1. 	ad.id not that he wE-,s poLtE:d as flail 

on a °cowl t of any other reason y the 	Engineer/ 
Luca/mow. 

Luc i-Lnow 	 1.4)(- :1011 el3 t 

lAttec.: 	1985 

2tEL:a'Ll k;I.c;  I, 

I t  the above named deporK nt 	rc by verify 

tht ltc contents of pt:las 1 end 2 are true to My 

on *1 Low14 dge thc se of p era s 3 to 9 aN based on 

re cords n em bc Lieved by me Jw/ be tam 	nit 

of it .LS false an (I. Mao, 	, te ria 1 	bCe Ti conceded 
in it so iw1p Le God. 

De r. one nt 

DLted:Sept• 	1985 

iLentify the deponent who 

has 2 i4pled -befQre 

Advocate,  

••.8 



.*0 
4re 

k3o 	 :Lei e 1O1' 

Cfl 	at 	a.m./pert. 

1y 	TA e d.ep °MD t vino ts 

tifie a by tzA,I. 	A ..tIcs 	idvocate 

1;141o-u1t bC.11OT iiiC1, Lucknow. 

I have satise fled my se If by 

en that 

LIE; L- ier.;:, 	 tiJ3 ts 

of V., 	v.Lt 	crve 

QLJ 3) .ri xpi.ineã 

to hi. w LI Lit: 

4 
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Ask 

.rrnd.Pr 
	 Applicant 

vor — P 

Union of India 	0 1* 	 * * 
	Opp, 

°tool t. 

The et.opitr.,ant, 	 .0 

otait 'that gcno,' 	3tt 	g1Vn or 

grirlitIce& tho o2r,..)C011str.7 pty outeido thc, °curt. 

thi 07 ou t 	21vaTott tTo 	 r)n 

1/8/P.5 that the OPPOottl rrIrt,t1.7e 	Irrly,,d 

toy (1Uti 4til.qm on g 	Dutl r,i ins wo 	p ,11e41 

for i 	tl the .0ste eould 

$ It Ittat$ 	etIolf,I,Li hollnuys  4/8/84 was 

r.LLy 5th Augu4 	 aut the 

rot ite 	 f ci 

hen 	they riould not 'NI. orrited• The ap:liant 

far ben releatitetio Tç 11: st iU 

a 	 •tci 4111 rennin 10 IlPto 1.6/8AS. 

Dot cas Luc it-. 	PounEl JO!' tts0 	* 

1TS 
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3 	r 	'41XYFIT OF ZU. -"Al.1711: AT t. 

"VW,  14110K1104 

vfIT PA_TI (g109,;1712 Of-lili_ 

ALI) 

 

 

Pg'il' it 

V 

rnirr 	netilit nnc Oth r „ 	,Opp, 1.),rtles•  

ycnrel  son r:f 

.erarey Lo-1, l'ept,lent of II 	 e,C)•  

k)i•C• kuuatill t  litztriet Bee.abankis  

h C C 
	 afftiw 	stz,  e al  ut--1 6 

1. 	That the deponent 	thp pttitinior 11 

tho ab(oui..! 'toted ,'...us*:)  and as sucth he,' la ruily 

olnyIerant 1,44,1,1 tnr ftwts oi thea3e. 

t 	 1001N3 aye 

Oki 

On 3/8/85, itIA 	Ilcsed 	 4AVE,6 ,4a n  

Mrlay, o th Augngt oifart er. 	tho 

0 0 
	lartie3wre could not lie oval:Law:1.e, 

That the: depot',.i.nt 1$ still waile:in& 

a hate and he is to be relcoaand 314,6diat31y 

17th ugust, 19. 

.06 tffl t. 
IPSO 

11  the raUovc,  named ePorhant do hordby 
that tn!, 	rt.t,!ntscfparas 	to C-; oLtn 

affidnvit are true to uky Knovlodgff. No part of 
it is faly,  A1rry.'3, hIng 	has *ear) 

,40 helo we God. 

dsL,Y ow 	 Dapo( 

1E'5 1 laentily the thadtnont who 

s1gn4::,d '43 fore LUtio 
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VN 

bOA_OL61 eikod-V ,  
44Tri 

4t44 

4W17179IT 

oveitc"'' 
a.rt (3TAFT;E) 

ffT4iI (TT47) 

1:1tF1T 	 14A'St° 
RT4II (IT41) 

f4RiEF 

f4Ita 

31641319. 	 "-Z-3.,c6es-151JAAR- 

AULL006,9L4 
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J/c0 ct;44 
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iTkigEli 41ET* UT 1:1ITI 41T 4 fvtil 	wk14 AT 
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Eli IFRPcit 	'TalF aNT aTT 3141Fs fq;T- 

TT74 	it 4 	4T 3114 FaiT4-11T .4 4TRIF 

Ti ITV:1T 1Z5Til 4T W-If 7Eltil TIT abi 4T TT.Ir f4101 

(KETIViT4t)EfT 41fgiF fT41 ii quBitfi UT 1:11k FT4i'T 

Eiqa (aRtg'al) 7414 0Eli Fa fPrristqa 	1:Tlqa 

TPIt TEl1t 	1TfaIT'17 31117 ezTT 

4 r4T 	4.1W1T *TT fw 	T 401 ITT fali Eli fWfa 

3T44' -147-1ffil'T 	FiT 'TOUT WIT 1:ITUTT 314;:1 474it it' qT 

fr 	IT t7.1211 39'0 NT0'417.1 4t 4EFIF 

iTft !4fri7 	4T1Fff411:11 fFqr REIT RAM 

fl 	T 3T14 I 

f'FIT4.-IT 1,20,C, 6 
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stfaatit(tftrfive) 

krit aro 	la to 
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rff 

h If • ciAcI gh,EL: 

7 ,144,z 



* 	 I! ThE ECNI3LE HIGH fltilFT OFalDitlikiliticb T taiLiCakiAD 

t7J'IlING 	Lti1rt9t1 

(It 11 	OF 

fiUndor l  aged eticut 2? years, On 0 I Pyarey Lal 

resident of iUe ahnil  

Buc13u1i, Distrif,t SnratJanki, 

• • • • AppliPnnt 

VC.2SUti 

1. 	Tie Un1fl el In a in thrCA,;711 th 	Div i si onal 

13011.4,03y Planofor, fil7retFfsrj, Luelelow• 

P. 	The enier Engine!ir, linrt,t,Fsrs 9aiiveyt 

lharbo gt, Lneknow. 

0 I fOppo Palt)e • 

PTITIfT .Trn, 

	

.1.01iTiVyr 	(M' 

	

The petitionr7r rknoee 	recortfully blgs to 

,ubruit a g  uns- 

1.• That the pet.itioner is an nomist youth 

.4.raa thv interiaar of the viilage and ho does not 

indulge in activities of the Union. He obliged to 

pay the unit") F3a, ',41.thout doubt the unto() in every 

depariallerrt doos not ellow it te work normally. 

The dii4turtanee caused is to be born by the 

DePartment itself. The vtitinner has nothing 

reorc to py agairvt tinier) or anybody, 



/ 

.20 

That ar, ne,  moryt, till; Unica is ov,r the 

Rea:,  of thc! Offer s and they ialsist that the 

m 	m Qcale 	emPlcY,  es not rin thL Panel may 

b,.3 absorbed In the regular line and to on the 

Panel InaY be shunted to Y4A414. such plaa,:i'swra 

no ceope of any prealotion. 

That in 1959 the potltion,m% wa,T tuken LIS 

IN3 fft.va 1 Labour. Tlis petition= worked thraighout 

to the satisfaction of all c , ',3cerd subsaquently 

t1-10:e: 	3crec4ning, the apPL.cant as 

ruccesoful and he was put c.n ths Panta in 1973, 

ok:., 41017o. Ise v1tt'7, Roll 19 0,6'653. 

That ti t7 ,  potitiener 	been pi: aaottiJ, 

a e a Mate and hc is dr:z.wing R. KA. 	A?er 

month 	cn ig/7/851  the Inevntn7: rt .14ork Nr).1 

of the rid itir'n,(.^r t nsked the pEftitioner to work 

xalt.ial1..0 a lama Lsbnur, Mali 

infrrlor to Mate, If co( i:ces as Mali no chance 

PromotiGn is open to titi. Oric. a Mali, always 

I f- 
	 a yiali ant; this should be gton to those who are 

not •)ri tnia panel. 

That the petitioner subwit tcd an 

aPPltention and sent the flmc tindrr certificate 

posting on .18/7/F5 to the 7,1en10 Engineer 

Itort-ern lictilway t  1harbagh, Locknow. Tho copy of 

the (Itrtificate of :pol,ot ing 19 igvexpziaosal and 

the copy of the rePreso,ntation is slim:101%1W,  

6 	nat no reply !las been r3,ceived so far 

z:416 it appears Vint the requafft of the petitioner 

has bem roectd without hearing the petitioner. 
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7. 	Thrpt the petitl.nn..4 i 07-ill working under 

InsP2ct:: :f 14c4ks #I, but h.,a will have t4) join 

as .3 hLili 	thia 1st C UgUt l35 Tic sepresen. 

tation subluitt4U has bc2n turned down aid in apite 

or the requests., the pcti1.).rklr has not been given 

ar opportunity of being heard. 7,:he 

has net joinnrd aKali upto this tilase  

3. 	That thPre being no equallyicacioug 

rouedy avallaJle, this writ P%,,titi17.1n 	being 

filed as this is the order to la aiLat- to join 

a Roil i 	TflOtlOfl by•wt:'4,y of purilshiaentio. 

MIPS 

• 	That the order to :l oll Cz,c. 3 Dialit  • 

is no oIH:yyr 	r(- cr law, 

That the order is against thil. principles 

nclto;e1 jtAce 

That r:he rY,:a..7r1ng the applicqtnt to 

WL.0 la kkate to join 	4ali amounts to ueL( 

That in Apitc,  Cf t 	rquclit no r.4))ortunity 

wae E 
	to hear the pelt icnf?r. 

wherefore it in TWECtfUlly 

prayed that s. 

A wr it Ordor, or direction in thn 

neture of ertiornr* quamhing the order if any 

after' euw-rming thn earns fron the opposite 

Parties. 

a writ, dirt-r,kion or order in the 



nt°turc rulnatims ccirlyntlini: the oppopitc, pertics 

1.t1alf,r to vork e.Wato Lino n;Dt 

to stift f7, 1411 as Mai, 

(e) The PAlt on bp allowed WI co • 

(G, F • !ICI CIO ) 
Ovocatl 

DdsLuci1:now 
	 thr,  Pctitimer 

1981 
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IF THE II OT'T 	HIGH 'W F T OF JIM I ATTIRE AT ALL AHAT3 AD 

LUCK14 atiBE 5T, $ 	KN 0•4 

TIT 	NO 	OF'-- 25 

Guncer • • • • • • • • • • 	Petit:Loma 

vorsus 

Union of India and nioth-7.1,1. OPP. Partsi, 

ANN r,,XTJF IS IDA; 

r444 
	

TIE T3 CF P 	11"G 

, 	v 144v 	or 	 Manager 414 
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'13 THS HC.6 1 13-6, RI 1CCUET v JUDIlliTURE AT ALLAHA13F.D 

LUc.LNCkl 19131111 	LIMKNOsi 

• 	,I3LZTIT. 	nt, 

 

OF 985 

Sundor -• • • • • • 6  • • 6  a Petitioner 

wergue 

nf India arm ancthlr • it 	aParties 

LLNI.9.1.10`,arap.s.L," 

11111L43,14.fiTia,1,:L:'14,'„!",,t 
From% 	sckn f)f Pyarey Lal, 

Oanel 4c4, 1.59,A69 k,4 or al g urvir 
7 .i-,),:, rttor rf ',:jork, N nrthern 	ay 1144.1.6E110w, 

T 
1„ Thz) Divisional Railway Vianaor, 

Northern P4 tivety, Havratganif, 

2, Unica' t;ntincier, Nortoern Railway, 
Challangh, 

sir, 

	

FesPectfelly 1 bf.-4 t& tILA' 	that I was 
tz-kon 	! '1a1 Lchru.7 	1g59,1 'worked very 
hr andwhen the serc.,  num 
si:le7et 	the carft,l, 14y No, 159/609, I tiave 
been working as 	rLIsual Lar"..1.11 ,Arkifter 

bQV 	4.11en pf.oralta-ci 10 !Arita vbc'r I vet tie.30/. 
more eVery mOtIth e 	lucqi: %mull) riuvo it "ale 
people of tho trryin) herif, liflumee in the 
DoPartment with the result tntit pereilm, outside 
Vogl panel cre .t;r:ught tcr,..)gulat.i.Ped ttno persons 
O n the panel. are belng ,•-fqlt to as tqali, This 

dcsioti,f:n fIrtc' this r)rartr 'Lay not be given 
effe.,,ct tc„ I humbly rrausett that Von order 
to sone LI Li a Mali may Kindly 	roti c* ,  u and 
ii ca ,3E, ihr order t bng g1vn ff ,•.-)ct to 

kiAx may be heard in per 0an bef can 0,nfirmAfaiw, 
crde7r, This order 1:1 nnly by way of punishment 

and h ,..y)ce this requelts 

If no reply is reeeived with.(, 10 days 
of this lct7or I shall be obliv!d to fleck my 
remedy eleovhere, fel the 	rs i my grievances. 

Dat ,,ess 18/7/199,5 oteivf thfurily ncie 

• 

r 

-f 



'11 

1. 4  tLLhththD IN Tffc Half6LE HIGH ^AUSI Oi jiL)IlhTU 

LTT"(7 n f "04('- 	LI,mz,Nrm 

vtilT_A-71TIM 10 	Or ;985 

Pan d 	0 II 	 0 	 • P jtition  

V Orsutr; 

Uni„.! f Indin and mothAr • 	* Opp. Partias 

kErIPAYIT 

I I  minder, aged about 77 yonrst  son of 
Pyarey Lai, resident of Villagc 

11.r.Aff...nri P.7.. PAIdeuli, lirt 	t 3alabanki, do 
h-crt)by 7,3olt4i,n1y affirm and 4tc,te as undiirt 

1. 	That the acP3oellt 	the opt itir.11er in 
t!^$1 	 ILI— ,  n.11.5 at 7.?unh• hc:- id fully 
c:Invorlant with the factv of  

That the contents of corP5 1. to 8 di the 
attncht7c1 writ i-.4.tition are tru to lay kno15dga. 

Se 	That the annexure tro,• 1 au 2 aro 
true coP1-7r. 

Dat dsl.,ticknew 	 DoPoncnt • 
15175 

thc abovl nand depot it hQxy 
fy that the ctrt "71 .rtrirts 1. to 9 of this 

affidavit art? true to my know1616a. Nu f)a,A of 
it i Pier nnd nothl,r rantrrial hos. been 
concealer.3.$o nap me God, • 

Dat e,ds Luc, kr ow 	 DePonfInt • 
1988 	

I identily the devnent who has 
igd brfDri,7 

Aft on e 
qolemnly affirrded before me on 
am/pli 	by th,7 deprnurt 1,0,0 
identified by MO- 
Advf)cate, fagh Court, Lur.!&iow. 

nsvc satisfied by awining tho 
aeponOt who undorstands its contents 
which cV been roadrut and. eadolineaty etb 
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IN THE Hetit'ZIE HIGH ltZliT OF JU:;alktURE AT ALLA' 

w5IT e7TITIC 4C 

    

^Ili 4.111 

in re 

 

 

Sundort  ad a'a ut -7 yea-4 1  Stx of Pyarey Lal 

	

rerr-Orn+ c!' 	Tahni, P,O, Rorecocr, P.s. 
RUdauli, Dietrict,  :nbzicie  

APP 1.1.2!lt 

Ve1S 

The Uaton of Intlin thrr.;ugh ttln 

	

i11way 	 Lulancw„, 

The SQ:ril 	ingineTr y  Nort'lern Rz..iilwdY 
hdr bagh Lco. .rt 

*0  , , opoo  Pnr7,1Pl• 

JJI9$C 	4  b:1114,70.4.0•Lattia. 

Fox' thcf, 'crr nnrl. r.treusTtannee 

stated In the pr!,r7..orapany1ng wet pettti ,r duly 

supportA with nn affilavit, it ir mo57r,.. 77.,gpaltfully 

Pruod that t .-71.1 	liurt hay be pleased 

to 13tliu L izer.VrAl that Vie p4titionar Litiy be 

allcw.1-.15 to continua' as itat,c4ti.il th.,7 final 

disPoiial of this writ pAitirm, Any othtlr order 

vik1.r,41 	blo Court way ImpolzIts4d,,  

Proper in the cirenzistences of tiie caleU also 

Passed. 

(G o  H o  fizsgv:k ) 
,sivocate 

	

iiitedsLutc'm 
	 couneel for the Pit:. loner 

1981 



rtr 	got •:;3c*,- 

Lo."q(rv 	tir 

qinder 	* 0 • 	• 0 • • . • • • i'd", 

vcr ,v) 

It 	1'n 	ni1 	nd ret 	4,1r 

• • OPP* 
	t 

Ago 

Ayr 0. Prfrt 
46. 	 + 	 .0•040.0. 

tortt Petit 

-iivit 

it f4N 4141"  t 

r,k tf,0,14 Pt 

Pt truo 04, 

	

5. 	$Tpi rt. 	trv int,flArt r7-43.1of 
	

8 

	

8. 	Povr.rr 

-41atat, 	 nvorek.e.,-atttei. 	• 	
, 

i'44I ) 
WOO ate 

; 
	 mlyel E41,1 Vr Vic pet 1.17.1.. 



That at the cs 'nt the TJir'n is OV:.:r the 

rfea.it tha Off/ears and they insist that the 

%Pip'', male 	empleves not on tho PaDel soy 

be absorbed in thy rrItalar lino find th0$0 On the 

PA1 way be shuntNi wagr, tith 	tre, 

thcxet no aeoPe of any Prow:tthr, 

3, 	inatn 1D5c,  the ptytitionla war taken as 

enrIsual Lal.:•rmar„ Tho putitic4er workaa througneut 

to the satiffactin al all orgicerned aubse,oltIntly 

them was aerertiogt  the appli-ant wbt deolured 

sutIcepful and he was ,put on the panel in 1973, 

at V14}40. 159 with Boll 

That the petit loner has boort p;.'motata 

a a }At! and he tit drawine, Ea, 30,4, aort, 

month, cn 18/7/851 	r 	 YorVg Tool 

tho pctitit-n(r it) 3 liked the petit1:74(r to work 

e s Italie 	ict 	Latinnr. Melt 11  

inferior to Mite. If one goes as kirtli no -.hence 

of promotion Is opon ¶ohigi, Ono:,- 	14.0111  always 

a a1t and this shmio be givIn 0 thOaS whO are 

not on the panel, 

5. 	Thiit the peti loner subwittoa an 

application notl sent the Oa* urr.lor enxtif Arts 

,..7f posting on 1F/7/P5 to the 	Engineer 

Tort ern Failwayl  r"harbeIgh, Luckey:owe  The copy 

the mertifica+e of poTting I AnnextlEs goal, 3id 

thn copy of thm reoretontation ig ta:slaaret..?„ 

Thut no reply has ben resolved so far 

tind it appetite that the resznItf the 2etttioner 

Nis aeon re3ccte8 withrkit 	ringhoa 	the petitioners 



*3. 

7, 	Tht t petiticrer 	working undkIr 

insPoet:Dr. 	liorke iIt  out he will 	to Join 

a9z 	1i on the lst of bugeut ig813, T reProsene 

tation zubukitted het* been turned LigNEI r!ZIO, inspite 

of the requests, the pet i inrt-tctis not tnen given 

at opportunity of being heard. The petitiorwr 

has not joinca r IOU %IA° this tik•q4 

That ther Sting 1;; %;4ukAl1y 

Icdy 3)(04,14:A44 this writ patitica is booing 

filed as this is the order to 	a mate to 4010 

g a Nall is dot ton by .1.4y of punitshutantb.. 

1. 	That the order to :ioin 

Is no ortier 	the 	a 

Thut the order is *ruin 

of natu.na :31,4tir.te 

That thc or&- rini, the aopL," nt to 

%filo 	kitAtc to Otasioali =con- to -tn,otion. 

4, 	niInt in gpltn of the request a° ox,ortu 1 y 

yes sive-  to hoer the petit tenor. 

14! here f ore it te 	pee 

Awcu that $w 

(41) 	i. twit order, or 61rtion n to,e 

n-tureof eertier,rt quanhinc the order if any 

aft ,,r etua leng thel ip3m-3 from the oppWto 

Pnrties. 

CIO 
	it di4t1D1 or orde? in the 
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:11aLr, RI CH r": Uri jiro.„1.)=-4  .A-714-311 it 	ALL;RAB4., 

up-..gott 31.4-4-71a uinio 

0 . 	• . • • • Petition -dr 

V er 

Union of India 	d anotho:-,' 	,Oppo 	rtt  

!R 9sZ 

rrncinrt  sor 	Pyernr Lza, 
rtmel Roo  09/6419 WOrkieg under 
Itor of works, Itorthcro f-ilwayoLuoknow. 

TO 
The tilvi opal 

	

ortherl P.t,t ilway , It erot gen 	L k.now. 

tnior Snginoer, wlortt:t3rn 'railways  
Chareach„ 

asPfet fully I beg to suaaLit that 1. was 
takIn as a e'n*Itirti LatIrtr tr. 15n,„1. York/1,7. v if 
hara tind when the erning took plaee I *IR 
eeleeted rr the r_starr-1, 	Noe  18'/6 t, I havit,1 
born vOrking as a eiasual Labclat and t'eroafter 
I have! boort Pr-*Yrant -1 es Moto ir Iut. 
more ev,ry month, 	luek would have it the 
peoplo of the Union have Influence in the 
Departwent with the rosult that pergoos outside 
the IYAnel are, sought to regularised and Petioles 
CO the panel are bn ent to as Nall, This 
is do-totter, aril this orinr /any not be g iv 
of feet too  I htukbly request that tbe order 
to send ay as a kali may kindly be revoked and 
in ease the order 1,1 being ,riven efV,et to 
I litti may be heard in person before eQe:firming 
the •dr. This order is only by icety of punishment 
rind ne,..te this retitle 

If .no 	r 
of this Later I 
rota.* eiFikreirent  Itt thtl 

zatods len/ ak_g-. 

withir 10 days 
to seek IV 
of Ly gri to an se  

YouiTe faithfully, 
ety.. 't.111e1 

tAteived 
obliged 
redress. 





„./ CENTRAL Arhilt, ISTRAT1NE TRIBLLAL 

 

CIRCUIT BENCH LUCKNOW 

T.A. NG.1913 of 1987 (r) 
(14.k. N0.3712 of 1985) 

Sunder 

  

Applicant. 

Respondents. 

  

Versus 
Union of India & Others 	 

28.2.1990  

Hon ible Justice K. 1,4 ath, V.C. 

Honsble Mr. K.J. Raman, A.M.  

    

Case called twice. List has been revised. Shri 

i.‘rjun Bhargava is present on behalf of the opposite 

parties. The petition is dismissc; for default of the 

applicant. 

S 
	

Sdj— 
A•M • 	 gc• 

True Copy 1/ 

rrrn/ 
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